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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 3>08 ~-yoy~ /RG/LP Dated: J-c .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rupali Gupta 
D/0 Raj Kumar Gupta 
RIO H.No.108, L.No.27, Rajpura Mangotrian, Jammu 

vide notification No. 17/r),·/ "1-:9 ?1 for a period of one 
r 1 

year has been extended till 31. 3.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

' 
\ .AOV'~ ~ 

r-> . ~~ -:.oY 
(Mohammad Yasin igh) 
V egistrar (Adm.) 

By Order 

No: 89 '6 --;>-y RGILP Dated: )..o .03.2023 ~~'V'\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Rupali Gupta, Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: :;,qq t y. ).; /RG/LP Dated: J<> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rabyia Snober Guizar 
D/0 Guizar Ahmad Qureshi 
RIO Manyal, Tehsil Thanna Mandi, District Rajouri 
AlP H.No.28, Lane No.6, Vidhata Nagar, Bathindi, Jammu 
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vide notification No./ fq~ 'lf ~ll/f~ated ! f) /tl),/ '-b:i. J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

. ..r . 
,....., . ~eN' ,.c/)~ ~ )..-} 

By Order 

No: 8~ .3S .... L-to RG/LP 

Copy forwarded to the: -

(Mohammad Yasin eigh) 
~istrar (Adm.) 

Dated: _k_.03.2023 ~ \ -v ~ 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rabyia Snober Guizar , Advocate 

... ... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lff)o if 'f9 v? /RG/LP Dated: )A:? .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahid Gani 
S/0 Abdul Gani Malik 
RIO Hardushoora, Kunzer, Kashipora, District Baramulla 
AlP Govt. State Quarter Bemina Set No.258, Block (X), Jammu 

vide notification No./.£€J~ o:f-2-D?-t/ B:ted I or:r/ f)../ %~~ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,-, -~~ (~o~mad Yasi~'i;i~h) -· 
-yegistrar (Adm.) 

Dated: _k_.03.2023 ~~,tv> No: t3 ~ t.t I - '1 -;}- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahid Gani , Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4()1 j ).p )') /RG/LP Dated: ~.03 .2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sayeda Fatima 
D/0 Azeem Ali Shah 
RIO Gulhutta, Tehsil Mendhar, District Poonch. 
AlP ~.No.64/A, Daily Excelssior Lane, Indra Colony, Janipur, Jammu 
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vide notification No/$"~ b fJ/ ~ ')..( ( ~~ed It) /1'-/ ~ 2--/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ -uJ'~y) 
~ - ~ \~ 

(Mohammad Yasin Beigh) 

By Order 

~istrar (Adm.) 

No: aqye.1 RG!LP Dated: ~.03.2023 ~:"\ 
Copy forwar ed to the:- \b\~~'v 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association , Poonch. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Sayeda Fatima , Advocate 

. .... . for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lfo 1.--7' ).cy;, /RG/LP Dated: )<> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Diyanah Fayaz 
D/0 Fayaz Ahmad 
RIO Kursoo Padshahi Bagh, Naikpora, South Srinagar 

vide notification No.I J..i) 6 f!/ ).c~/ li?rJ~ed I~ /II/~ ?1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order --&J"~ · 
,..., . ~..-).,0>'~ 

(Moha ad Yasin ~e1gh) 
vegistrar (Adm.) 

RG/LP Dated: ~.03.2023 ~)"V) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4 . 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Diyanah Fayaz, Advocate 

. .. .. . for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~•2. fo >-3 /RG/LP Dated: :>o .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Danish Majiddar 
S/0 Abdul Majiddar 
RIO H.No.2, Lane N0.5, Mominabad Batmaloo, Srinagar 
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vide notification No.f-'-89 ti{) ?-o'1f~~ed I~ / 11/ ?--o~ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ r V V ../ ~ ....,n 

br t/) , . 
(Mohammad Yasin Beigh) 
V egistrar (Adm.) 

RG/LP Dated: ....2:£_.03.2023 ~f1--~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Majiddar, Advocate 

.. .. .. for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: L.lfJLI i ~y; /RG/LP Dated: )o .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Hidayat Ullah Bhat 
S/0 Liyaqat Ahmad Bhat 
RIO Tekipora, District Shopian. 

vide notification No. I~ 41 t;f ?A>'l1/ll.Jited I~ /tt/ ?.-o U for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ A()'-/' ~')_..'').-0 ).-? 

RG/LP 

Copy forwarded to the: -

~ · ~- \~~o 
~oh~mmad Yasin Beigh) 
l),){egistrar (Adm.) 

Dated: '),0 .03.2023 ~ <~-) 

1. Principal District and Sessions Judge, Shopian. 
2. · Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hidayat Ullah Bhat , Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: t.-~o£1 I1'Y'2 /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Inam Ul Haq 
S/0 Ab Majeed Dar 
RIO Chanibal Singhpora, Tangpora, Astan Mohallah, Baramulla. 
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vide notification No.f?tlJ $ :2-o:l-1/t~ted I b /tt / 'J.-.o'l.l for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ 
• .. -y) 

~ t.f"Y~ 
r~ · \ r-

C~o~inmad Yasin Beigh) 
vegistrar (Adm.) 

RG/LP Dated: ...&_.03.2023 ~,...) 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Inam Ul Haq, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: l.fe>6_ i ')o>-~ /RG/LP Dated: ~~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mubashir Nazir Makroo 
S/0 Nazir Ahmad Makroo 
RIO Eidgah, Bijbehara, Gazi Colony, District Anantnag. 
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vide notification No./'-8 I ~ ~'-l/6ifkd 16/ f t/ ?.--o ').. f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

' By Order \ ./1~ • 

r> . ~ / t ... (/)'~ 
(Mohammad Yasin eigh) 
C)vtegistrar (Adm.) 

RGILP Dated: J:::l_.03.2023 ~1.\Y~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India,· New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mubashir Nazir Makroo , Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lfo-;f-t')c'Y) /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kawita Devi 
D/0 Jagdish Raj 
RIO Village Khurkwan Bhakhna, District Doda. 
AlP Basant Nager Janipur, Jammu. 
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vide notification No. /3'-~ 1J J...o">.,{ ~cifed I b -II-~)....( for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ ·V~ 
(Mohammad Yasin Beigh) 
o/egistrar (Adm.) 

RG/LP Dated: ¥; .03.2023 ~ ~r'-' ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Doda/ &h-.(AW..l 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kawita Devi , Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '-fofl ~ )oyJ /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohmed Aslam 
S/0 Mohmed Shafi 
RIO Salama bad Uri, Dar Mohalla, District Baramulla. 
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vide notification No. l3t5D $ 2-b),-f~St~d f~ -fl -~?:! for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohmed Aslam , Advocate 

.. . ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lft>9 i}DyJ /RG/LP Dated: H .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohammad Abbass Alaie 
S/0 Bashir Ahmad Alaie 
RIO Labertal Astan Mohalla (Harpora), District Budgam. 
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vide notification No. f)-'j~ 1 ~?1{~-:ted 16 / fl/ ~l-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RGILP 

... ~(/'/'~~ . \b .-v 1 

(Moha . ad Yasin Beigh) 
cp,egistrar (Adm.) 

Dated: )--3. .03.2023 ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Mohammad Abbass Alaie , Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: LI/P fro'rl /RG/LP Dated: H .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Parveena Maq boo I 
D/0 Mohmad Maqbool Malik 
RIO Iqra Colony Batamaloo, District Srinagar. 

vide notification No. I 6 ~ 4 ~ '-o"t/a~e~ I ~ /If/ 'J..o 2-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: q, '1-1: ., 8 4 RG/LP 

~ 0 ~ 
,...... 0 ~ ~ b -fl>--~ 
(Mohammad Yasin .Beigh) 
y egistrar (Adm.) 

Copy forwarded to the: -

Dated: ~.03.2023 ~) J.-) 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Parveena Maqbool, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4tl i )<>Y_!, /RG/LP Dated: J-3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Qaysar Sultan Bhat 
S/0 Mohd Sultan Bhat 
RIO Checkpora-103, Rakhi Lajurah, District Pulwama. 
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vide notification No. f ~ :n, $ '-o2-f/6~ed l ~/It/ ?-o J..,f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ ,.,., . \b' 
By Order 

(Mob in Beigh) 
~gistrar (Adm.) 

No: 1o8(, 1 v RGILP Dated: _B_.03.2023 ~l1~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Qaysar Sultan Bhat, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 'ttvt ).oy3 /RG/LP Dated: ~3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ridha Zainab Khan 
D/0 Farooq Ahmed Khan 
RIO Dandi Udrana/Bhaderwah, District Doda 
AlP 7/A Umar Colony, Near Chirag Public School, Bathindi Jammu. 
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vide notification No./ ?8~ i'].()').VRfu dated (1 -JI- )()J., / for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ -~YJ ,.., . ~ ,t;r 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

RG/LP 

Copy forwarded to the: -

Dated: >-> .03.2023 {f;[ ~)1'1, 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Doda. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Ridha Zainab Khan, Advocate 

. ... .. for information and necessary action. 

\ ~ ,.-, . \..__/"; \ r;y,...v ~ 
Registrar (Adm.) 

@ ~y~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lft3 ~)o;-J, /RG/LP Dated: }J .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sharif Hussain 
S/0 Lt. Mohammad Anwar Ahanger 
RIO Bemina, Iqra Colony, 123, Central Shalteng, Srinagar. 

16 

vide notification No. I~~, 1J 4'1/rl<fated t ft/11/ r::J..o ,_, for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~· ~~VI 
(Mohammad Yasin Beigh) 

No: '1 /of ... o8 RG/LP 

~istrar (Adm.) 

Dated: ;.-3 .03.2023 ~} 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Sharif Hussain, Advocate 

. .... . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lttw 1 ').oY3 /RG/LP Dated: :;p;.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shatmanyu Sharma 
S/0 Goutam Kumar Sharma 
RIO H.No.S Opp. J&K Grameen Bank Karwanda, Bhalwal, Jammu. 

17 

vide notification No.I ~86 $ ~~1/!aflad f :t--11- '2-ol-ffor a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ · ~~)/) 
(Mohammad Yasin Beigh) 
~gistrar (Adm.) 

No: ?lo ,_ I b RG/LP Dated: )-:3 .03.2023 ~bf - - /\'...4J 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association , Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Shatmanyu Sharma , Advocate 

. .. ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lf1 £ 1 t9y~ /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sameer Ahmad Rather 
S/0 Mushtaq Ahmad Rather 
RIO Chogal Pora, Damhal Hanjipora, District Kulgam. 

18 

vide notification No. 12>~1- ~ ~)1~Jla~d 1 ?1:/tt/ 'l-oU for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RG/LP 

_..., . \ ...-.I'J'I'~'i-") 
{Moha~Yasin Beigh) 
~egistrar (Adm.) 

Copy forwarded to the: -

Dated: >..J. .03.2023 ~ ~ 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Kulgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Sameer Ahmad Rather, Advocate 

. ..... for information and necessary action. 

~ ·~~ 
~egistrar (Adm.) 

v~, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y/6 f YtYJ /RG/LP Dated: ;y). .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anirudh Thakur 
S/0 Anjeel Kumar Thakur 
RIO Village Neota, B.P.O Seri, P.O Udrana, Tehsil Bhalla, District Doda 
AlP H.No.342/A Prem Nagar, Tali Morh, New Plots, Jammu 

19 

vide notification No./4 r. 61 ?.--o~t/61f.ed I I> (t ?/ ~l-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

r. - ~~~v? 
(Mohammad Yasin Beigh) 

No: RG/LP 

~istrar (Adm.) 

Dated: ..L:.i._.03.2023 ~? 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anirudh Thakur, Advocate 

..... . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 3 qs-1(2tJJ__.?J /RG/LP Dated: J >:f-.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arjun Bharti 
S/0 Bharat Bhushan 
RIO Village Simbalwala, Tehsil Bhalwal, District Jammu 

20 

vide notification No.f 4 6 'l- ~?-u~ IK~ed I b /1 'l-/ ').o)-[ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

,-,. \ AD"'"~> 
(Moha~ Yasin Beigh) 

By Order 

~istrar (Adm.) 

No: (d6Tf!J- SS'-- RGILP Dated: [L.o3.2023 ~~}¥:> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Arjun Bharti, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 39'-f 6/~)-3/RG/LP Dated: 11· .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Atharv Mahajan 
S/0 Anu Gupta 
RIO House No.S0/2, Extension Trikuta Nagar, Jammu 

21 

vide notification No./~ 6 6 ~ ~l-l~'~d lb/ f')../~?-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order aw-~V/ ,-,· b 
(Mob asin rleigh) 

No: f9 6ltJ -7-r .., RG/LP 

~gistrar (Adm.) 

Dated: /3- .03.2023 ~~v) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association , Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Atharv Mahajan, Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 41;{ ~~rJ /RG/LP Dated: r> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Bilal Ahmad Dar 
S/0 Sunauallah Dar 
RIO Surigam, Lolab, Sheikh Mohalla, Tehsil Lalpora, District Kupwara 

22 

vide notification No.f y?[b q. J..oJ-f l?fatted 16/1'-/~ M or a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional · licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

\ ~~~ 
~· ~ . \~ ~ -

(Mohammad Yasin Beigh) 

By Order 

~gistrar (Adm.) 

No: 'I I 3~ - 'fa RGILP Dated: .2::l__.03.2023 ~).) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bilal Ahmad Dar, Advocate 

... .. . for information and necessary action. 

,-,· ~ ~~ 
fiegi§~·) '~ 
v ~y'\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ll/8 i )<>YJ /RG/LP Dated: ')-3.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Divya Mannat 
D/0 Rajinder Kumar 
RIO H.No.141, Sec.l/A, Extn. Bhagat Pura, Channi Himmat, Jammu. 

23 

vide notification No. I 4:) S 1J ~).-1 ~fci~d 16/tl-/ ~ ':l-f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ --ov"~) 

~ - ~: I~ 
(~~~mad Yasin Beigh) 
~gistrar (Adm.) 

No: ----~-'~ l.__Lf ..... l _--.....,j'1...,.,9 __ RG/LP Dated: ..1:2._.03.2023 ~ ~ -v'-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Divya Mannat, Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '-::1..1 q ~>c>-J /RG/LP Dated: H .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gourab Manhas 
S/0 Kehar Singh 
RIO V.P.O Pandorian Manhasan, Tehsil Bishnah, District Jammu. 

24 

vide notification No. f 4 Ei 1 ~ 7--o'-f/ Kfled I'/ 1 '-/ '-o'-f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ _...-1 (J/J"" ~ y'? ,...., . ~· \1 

(Mohammad Yasin Beigh) 
Vegistrar (Adm.) 

RG/LP Dated: 'Y> .03.2023 ~)y'1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Gourab Manhas , Advocate 

.. .... for information and necessary action. 

\ ~~~ 
r-, . ~ l?J""J 
~eg~trar (Adm.) 

o/ ~'f'> 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1 ~ ~ )oy> /RG/LP Dated: >> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Heena Kabir 
D/0 Kabir Ahmed 
RIO Near Majid, Village Bimyar (URI), District Baramulla. 

25 

vide notification No. I '-tlJ.; $ 'h>?j A'~ I b /1 ?j ~)-]for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ __...,~ ... ~') 
~ · ~ ,..., 

No: 011 f 1: ,. 6 'f 

(~~~mad Yasin Beigh) 
W gistrar (Adm.) 

RG/LP Dated: _B_.03.2023 ~'1.-> 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Heena Kabir, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: lfy-J i )o)'l /RG/LP Dated: ,_.~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Hadia Farooq 
D/0 Farooq Ahmed Malik 
RIO Shalagadi, Chamalwas, H.No.34, Tehsil Banihal, District Ramban. 

26 

vide notification No.14f)r ~:J-c:J-1 /!a-fed II:, / 12-/ l.o:J-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

\ - ~-~~~~;;;~~f) 
r') · ~ '?r 

(Mohammad Yasin Beigh) 

By Order 

RG/LP 

~istrar (Adm.) 

Dated: v-~ .03.2023 ~~ ~ '> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hadia Farooq , Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: lfn i J.o>-~ /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jyoti Chowdhary 
D/0 Madan lal 
RIO Lower Thathar, Ban Talab, Tehsil Jammu North, District, Jammu. 

27 

vide notification No. I 4 4 I ~ '-o)1/ S:ted I b /1 'f 4)..J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

\ -~~,Jf> ,.., . ~ ,y 
(Mohammad Yasin Beigh) 

By Order 

~istrar (Adm.) 

No: ,11:)> .,. fJ o RG/LP Dated: ...1:;i.03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4 . 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Jyoti Chowdhary, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4Y3 ~ ;H>y.J /RG/LP Dated: )-3. .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms.Jaspreet](aur 
D/0 Harvinder Singh 

28 

RIO Plot No.22, Bakshi Nagar, Jammu 
vide notification No./4~~ % ')..o?J/R~ated lb/1 ~~ 'J..oJ_f for a period of one 

year has been extended till 31.03.2024 subject to thE? verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID . 

. The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~ ,_., . ,-;:r 
(Moha asin Beigh) 
~istrar (Adm.) 

No: ''1/'i) I - 8» RG/LP Dated: .1:::l....03.2023 ~> 1 'l:~ 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Jaspreet ](aur, Advocate 

. .. ... for information and necessary action. 

\ 

/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

\ 
NOTIFICATION 

No: 39? rf)Qr?, /RG/LP Dated: t;f-.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 
I 

Mr. Muneeb Rashid Malik 
S/0 Abdul Rashid Malik 

29 

RIO Near Sheikh Ul Alam Masjid, Wanigham, Tehsil Tangmarg, District 
Baramulla 
vide notification No. f 4 fJ lJ o/) ?.-o?.f/8fted I i> /1 LJ~~ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

Q 

' 

~ -~~ 
(Mohammad Yasin Beigh) . 

By Order 

~gistrar (Adm.) 

No: 963o --,3sf: RG/LP Dated: -.Rt.03.2023 ~-v~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muneeb Rashid Malik, Advocate 

.. . ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '101 i )l9y) /RG/LP Dated: )-3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehrul Nisa 
D/0 Mohammad Anwar Lone 
RIO Uri, Lone Mohalla, District Baramulla 

vide notification No. / 5 bS 1) ::H>~ IJ?.fed It, {_! '/ '-oUtor a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ .A~...;, 4'f'Y i) 
r-l' ~~ \'";) 
(~hammad Yasin Beigh) 

gistrar (Adm.) 
~ . 

Dated: _L:l_.03.2023 ~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehrul Nisa, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4Yf -1 ).>y} /RG/LP Dated: :J-1.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Ismail Zargar 
S/0 Abdul Ahad Zargar 
RIO Pattan, Zargar Mohalla, District Baramulla. 
AlP H.No.4, Sector-C, Sainik Colony, Jammu. 
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vide notification No. IS"v~ 1 :2{>).1/IS!Zl dated /6-12. ~J-.oJ-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Mohd Ismail Zargar, Advocate 

. .. ... for information and necessary action . 

. ~--'"-~ n . ~ ..(f)-V) 
Regis (Adm.) I ?r 
(ft ~~o/~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~ )..(? d:,)..a'y~ /RG/LP Dated:l3 - .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. N adiya Reyaz 
D/0 Reyaz Ahmad Wani 
RIO Kanli Bagh, Baba Reshi Road, Chinar Bagh, Baramulla. 

vide notification No. I S J.-./ i J.oU/% dated 11--11:~ )p 'J- I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order · 

~-~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: ~.03.2023 @_ ~\"') 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Ms. Nadiya Reyaz, Advocate 

... : .. for information and necessary action. 
. 

~ · ~)?) 
Registrar (Adm.) 

r!L- ~v~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y~:'J ~\.-~ /RG/LP Dated: ')..'S.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nisha Devi 
D/0 Bishan Dass 
RIO Viii. Nandpur, P.O Nandpur, Tehsil Arnia, District Jammu. 
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vide notification No. /(2? 1 .a .J-~/lwdated 11----1 2._ ~ 'J-<J J.-1 for . a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. • 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nisha De vi, Advocate 

.. . ... for information and necessary action. 



. HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y22s~\..o)j,_/RG/LP Dated: ">.3>.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neenu Kumari 
D/0 Ramesh Kumar 
RIO Paryote P/0 Khellani, Tehsil & District Doda. 
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vide notification No. /(2.~ 1 'kl-1/Kfn dated t?--12-- ~l--1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

\ --~~")/) 
,-, . ·~ , ' 'T - -

(Mohammad Yasin Beigh) 

By Order 

No: C\ ).d9 ._ 'Lb RGILP 

R~istrar (Adm.) 

Dated: ~.03.2023 ®.-- ~~v> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neenu Kumari, Advocate 

... ... for information and necessary action. 

~ 
~ 

n . ' ?r4).-'VJ 
Registrar (Adm.) 

@_ · ~\y'3 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y2...<j 4 )b)..3 /RG/LP Dated: )..~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Poonam Langer 
D/0 Rajesh Langer 
RIO H.No.70/21, Sector 1-A, South Extension, Trikuta Nagar, Jammu. 
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vide notification No. /St,& 1)o')J /,(6z dated 11-11.-- 'J-o)..) for a period of one 
1 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension · of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ ·~~ 
(Mohammad Yasin Be1gh) 

Registrar (Adm.) 

No:q).'2J, - 3.3, RG!LP Dated: .)J._.03.2023 ~ ~~ \v'? 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Poonam Langer , Advocate 

.. .. . . for information and necessary action. 

n · 
Regist 

rfJ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4 3o 4 )_,k) /RG/LP Dated: )..] .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pallvi Prasher 
D/0 Rameshwar Sharma 
RIO V.P.O Roun Domail, Ward No.1, Tehsil & District Udhampur. 

vide notification No.(£'~ I 12t>"2-1( !!..0 dated 11-I 2- 2-o?:t for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ -' ~o-r~ 
(Moha~asin Beigh) 

No: g). ~Y - 4o RG/LP 

R~istrar (Adm.) 

Dated:~.03.2023 ~ ~\v-<> 
Copy forwarded to the: -

1. Principal District and Sessions Judge Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Udhampur. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Pallvi Prasher , Advocate 

. .. .. . for information and necessary action. 

~ ·V~ 
Registrar (Adm.) 

{jjl ~~~v'> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: y bl )/ '2 t2"'l~RG/LP Dated: l.3 -;03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rajat Singh 
S/0 Lakhbir Singh 
RIO Lane No.53, Greater Kailash, Jammu. 

vide notification No. /~~ 6 ~ 'J.-o')) ~0dated /1-l'l- 2-o 2-/ for a period of one 

year has been extended t1ll 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
, 

\ ../"'~ ~ ~ ') ).a )J) 
~ · \_/_ ' 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: q ~ ~ 1 -lt 7 RG/LP Dated: ~.03.2023 
Copy forwarded to the: -

@ ~l"' 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Rajat Singh, Advocate 

. ..... for information and necessary action. 

~·~ ~~ 
~j~dm.) 
(J3J ~~\·~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council. under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: L, 7 2 ~, o)J'RG/LP Dated: 3.-J;-~.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rushali 
D/0 Ashok Sharma 
RIO Doongi Brahamana, Sasalkote, Rajouri 
AlP C/0 Ashoka medical Hall, Town Hall Rajouri 

vide notification No./I~"1- oj-2-o2-!l£cpated 11---/J;- ').o')j for a period of one 
( 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: Of~ ~ £} .. , fS"' RGILP Dated: ~.03.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Rushali, Advocate 

. .. .. . for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~)~ Jf ' o' J. /RG/LP Dated~ )r .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rimsha Suri 
D/0 Rajinder Kumar Suri 
RIO H.No.232, Colonel's Colony, Bohri, Talab Tillo, Jammu. 

vide notification No. lt;S 8 qf)t)"U/R0 dated l-:t ~12 ~ ~2-J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 
-' 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

r-,.~~~VJ 
(Mohammad Yasin Beigh) 

R~istrar (Adm.) 

No: 'J ~ ;f{, r £ t RGILP Dated:~.03.2023 ~ ~') 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Rimsha Suri, Advocate 

. ... .. for information and necessary action. 

n'~~ 
Registrar (Adm.) 

~ 1tf) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~~\:\ ~Js>S /RG/LP Dated: 1,_3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Asmile 
S/0 Ibrahim Khan 
RIO Machhedi, Lohai Malhar, District Kathua. 
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vide notification No. /o~9 r 'J.-c"2-~f<6z/{ftjated f '-! ~o1 ~ '2-o 2--1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ · ~o-r~ 
(Mohammad Yasin Beigh) 

· Registrar (Adm.) 

RG/LP Dated: _)3_.03.2023 (fl ~ No: q)-.6g-7 S 
Copy forwarded to the: -

1. · Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd As mile , Advocate 

...... for information and necessary action. 

~ ·~~~ 
Registrar (Adm.) 

@ ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: lt~ ~e.WRG/LP Dated: )-:S .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nigam Arora 
S/0 Raju Arora 
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RIO 24, Partly, Ward No.4, Gopal Nagar, Kundrorian, Katra, District Reasi. 

vide notification No. lo81 oj J.oJ-fR.vytJ;J ated U-t~o9 ·- ).o)../ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order n -~~ 
(Mohammad Yasin Beigh) 

R~istrar (Adm.) 

RGILP Dated: ~.03.2023 ~ ~1-J~ l ~ 3 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. . 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nigam Arora, Advocate · 

..... . for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4 ~h ~ ~~'v3> /RG/LP Dated: ~3> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neetika Choudhary 
D/0 Om Parkash 
RIO Purana Pind(Shiv Nagar), Ward No.13, R.S.Pura, Jammu. 

vide notification No .f o8~ ~2oJ.J/~0.{lidated 1 4-o1~ 'J-o)...{ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order / 
..., . ~~ rf) )/) 

(Mohammad Yasin eigh) 
~istrar (Adm.) 

RG/LP Dated: );2z_.03.2023 (.g!, kh~ 
Copy forwarded to the: - 1 61~ )~ 3 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 
and also keeping record of the same. 
Ms. Neetika Choudhary, Advocate 

. .. ... for information and necessary action. ..? 
n · v~ ~') 
Registrar (AdmJ 

@2.___ ~fwf~)~? 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Ll3;f i/JCY~ /RG/LP Dated: >S .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ovais Ahmad Rather 
S/0 Gh Mohammad Rather 
RIO Bumthan, Ratherpoa, District Anantnag. 
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vide notification No./o8 't ?j2o~I/R0fl:kJated 14- oC) .-)..o?:J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

;"""'). 

(Mob a ad Y a sin Bei ) 

RGILP 

~ist~,tdm.) 
Dated: J---3 .03.2023 ~ h ~ J .l-_3 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Ovais Ahmad Rather, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '13~ j noy.J, /RG/LP Dated: )j .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ow a is Ahmad Malik 
S/0 Habibullah Malik 
RIO Malik Mohallah.,District Kupwara. 
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vide notification No.loB5" of 2c&l(R6z/t2dated ll.t-o1-,k'l.-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ - \ _A~~ 
(Moha~asin Beigh) 
~istrar (Adm.) 

No: 9 5/Lf - 2--1 RG/LP Dated: 2..L.03.2023 ~ ~ 
Copy forwarded to the: - I b )3)).. 3 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Owais Ahmad Malik , Advocate 

...... for information and necessary action. 

- ~ - Vc#~ 
Registrar (Adm.) 

/nl · ~ 
~ )6/3);;;-3 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: f..( :1, 27' :l<:>ri /RG/LP Dated: ,_S . 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Preeti Gupta 
D/0 Sham Lal Gupta 
RIO H.No.1729, Sector 4, Shivaji Chowk, Nanak Nagar, Jammu. 

vide notification No. ( o89 if 2lJ 2-VR0icfated 14- o1 ~ 2-o'Jd for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from ~he CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ../_ 

...,. ~~ .n\'Y> 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: _ q.....,£..._.r......,,...'--.,...--=:;...V7........__RGILP Dated: r--J .03:2023 (!!}_ M_,ya ~ 
' . v. ~ 16 /3 i )-3 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information · 
and also keeping record of the same. 
Ms Preeti Gupta, Advocate 

. .... . for information and necessary action. 

~ ~ ~ r;· '~~ 
Registrar (Adm.) 

~ ~):l-3 

---
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1'1e i )>Y3 /RG/LP Dated: }3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rishav Sharma 
S/0 Kishori Lal Sharma 
RIO Ward No.13, House No.193, Roop Nagar, Reasi Near IRP Hqrs. District 
Reasi. 

vide notification No. foq3 a{2!JU/g&, dated IL{-o5,.. 'kJJ-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

r]·~cr~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar (Adm.) 
£) -=- (} ~A~ 

RG/LP Dated: ~.03.2023 ~ p1?/l5n ) b )3)~=3 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Rishav Sharma, Advocate 

. ... .. for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Ll '1 l ~ fDtS /RG/LP Dated: :1-_3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rohit Kumar 
S/0 Kuldeep Singh 
RIO Bijarni, Tehsil Bhagwah, District Doda. 

vide notification No. /o0. ~ o/f- :2tJU/R0 dated !4~tJCf .- '--oJ.-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: RG/LP 

~ 
_., . ~ orJ: '1 "/) 

(Mohammad Y asin Beigh 
Registrar (Adm.) 

) 6 .3 ;)..3 
Copy forwarded to the: -

Dated: _li.03.2023 a ~'t-,~, } 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Doda. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Rohit Kumar, Advocate 

. ... .. for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Yrv i- ')t?>.-2 /RG/LP Dated: ~.3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rutba Mir 
D/0 Gh. Mohammad Mir 
RIO Brein Guri, Mohalla Brein, Tehsil Khanyar Srinagar. 

vide notification No. ( Oq b 1 ){)2./(Rt;,dated llf- o1- 2.tJ2J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

,-, - ~~~~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar (Adm.) 

RGILP Dated: ~.03.2023 C-- M"1rJi,/:...3 
Copy forwarded to the: -

# 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Rutba Mir , Advocate 

. ... .. for information and necessary action. 

~-~~ 
Registrar (Adm.) -

rffl ~h~3/J-.3 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: tlt3 l>">Y3 /RG/LP Dated: J-~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rakshak Gupta 
S/0 Manoj Gupta 
RIO House No 177, Sector 5, Upper Roop Nagar, Jammu. 
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vide notification No. {oqq o{.2c>"l/ /R§ dated {lf-o9-.,2..L)')./ for a period of one 
) ( 

year has been extended till 31 .. 03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

· The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ -~~ 
(Mohammad Yasin Beigh) 

R~istrar (Adm.) 

No: q 3)11 ~bt RG/LP Dated: ~ .03.2023 (!!:?- h--0 hTlri:J; 
Copy forwarded to the: - l 6 3 )...3 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rakshak Gupta, Advocate 

...... for information and necessary action. 

\ -~ r;·~~ 
Registrar (Adm.) 

eft ~ lbf3;~3 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 41'1 ~'Y3 /RG/LP Dated: H .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sipla Devi 
D/0 Amer Singh 
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RIO Hiller Jhatgali (B), Rajgarh, Ramban. AlP Maitra Ramban, Near Distt. 
Road, Ram ban. 

vide notification No. {( 2 ~ a{:kJ'),J j RC.,., dated I Cf - o9 ~ ..1.o J-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the ·concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

\ . ~ 
r? . ~""' l <) '))) 

(Mohammad Yasin Be1gh 

By Order 

Registrar (Adm.) 

RGILP Dated: ..2:i_.03.2023 ~ ~1,~7-3 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Ramban. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Sipla Devi, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

/RG/LP Dated: '¥.3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Satyam Sharma 
S/0 Shiv Kumar Sharma 
RIO Phangial, Rathian, District Udhampur. 

Vide notification No./ /34 of 'J-.o?.-1/R0 dated 14 ~o 3 .- 'k2-} for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
. sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RGILP 

, . v~~ 
(Mohammad Yasin Beigh) 

~istrar (Adm.) 

Copy forwarded to the: -

Dated: .2:2.._.03.2023 rY-- Nh~J ) 2.. 
16 3 >:..; 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Satyam Sharma, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: tm j;o lc3 /RG/LP Dated: }3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Basit Ahmad Indrabi 
S/0 Syed Sharief Ahmad Indrabi 
RIO Damjan Qazigund, Mir Mohalla, Damjan, Anantnag. 

vide notification No. ll bf j J.o2-I/ R& dated IL( - o9 -- ')..o;....J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

r? " vJ'"~ 
(Mohamma Y as in Be~~ ..} l r . 

By Order 

Re~strar (Adm.) 

RGILP Dated: ?-3 .03.2023 (g!__ ~h~) 
I b(3 ).3 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Syed Basit Ahmad Indrabi , Advocate 

. ..... for information and necessary action. 

·~~~ ~- 1~')\ v 

Regis ar (Adm.) 

~ ~~:;.3 
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HIGIJ COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4f'":f-~'r'r "> /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umar Mushtaq 
S/0 Mushtaq Ahmad Mir 
RIO Magam, Handwara, District Kupwara 

vide notification No. ( I.SLf ~ loll ;go, dated 14_- oq - 2.o'l./ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,.-,-~~~V? 
(Mohammad Yasin Beigh) 

R~istr~ (:~1 6.) q ~ 2. 

RGILP Dated: )--3. .03.2023 {!:!_..-- Vh1)'n 
1613 1

_ / 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Kupwara. 
Secretary, Bar Council of India, New Delhi. · 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association Kupwara. . 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Umar Mushtaq, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION-_j 

No: l118 ~'i /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Uzma Mehraj 
D/0 Mehraj Ud Din Malik 
RIO H.No.130, Zabarwan Colony, Goripora, Sanatnagar, Srinagar • . 

vide notification No. {/[[ f'2t>2-l /~~dated (l.t-o5 - l.o2-l for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ - L:.:~~ 
(Mohammad Yasin Be'igh) 

~istrar (Adm.) 

RG/LP Dated: /J.-J .03.2023 ~ -~~) J-3 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. rncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Uzma Mehraj, Advocate 

... ... for information and necessary action. 

,.., . 
Regist 

~ 

~~ 
Adm:)\ <b\ 'J \ ·v / 

~)~3 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '11.1 ~Jo'r> /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amit Sharma 
S/0 Naryan Dutt Sharma 
RIO Hanjana Thakra, Nowshera, District Rajouri. 
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vide notification No./2-ho "{ )c)-f/~GJ dated 16 - II- J-oJ-) for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ - Vc.J'~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar (Adm.) 

No: ---'-'-'-~t>.....:;Y_,.._tJ....:..? __ RG/LP Dated: ~ .03.2023 @:__ ,t,.~ 
I b/3 /;..3 Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Rajouri. · 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Amit Sharma, Advocate 

. .. ... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4y 1 ~:r~ /RG/LP Dated: >-3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anjali Badan 
D/0 Sh. Narinder Kumar Badan 
RIO Kunjwani By Pass, Uttam Nagar, H. No.-117/B, Jammu. 

vide notification No.!26~ 142-I ,JRln dated !6-11- J-.o J-) for a period of one 

year has been extended till 31.03.2024 subject to the verification of . his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

-4 - ~~~ 
(Mohammad Yasin ~~~) 1, . 

Registrar (Adm.) 

Dated: _li.03.2023 ~ Nh~ n 
I 6 ~ t?-3 

No: __ q~~I_O_,_I_~ ___ RG~P 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 

6. . lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 

7. Ms. Anjali Badan, Advocate 
. ..... for information and necessary action. 

~~~ 
Registrar (Adm. 

r 

@__ ~~~:;2.3 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ltJ1~Yl /RG/LP Dated: J .. J .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Bisma Rashid 
D/0 Ab Rashid Dar 
RIO Dooniwari Chadoora, District Budgam. 

vide notification No. l'=:f-1 1~)-} /fQ, dated /6 ~1/ - :l-ok-1 for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

...., . ~CJV~ 
(Mohammad Yasin Beigh) 

By Order 

~gistrar (Adm.) · 

No: _1___,'1...:..../_~ ,._yS;......;;__RGILP Dated: _2l_.03.2023 (!!_.... n · "h~ 
~ lb,~l )-3 

· Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

6. 

7. 

the official website. 
lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Bisma Rashid, Advocate 

. .. ... for information and necessary action. 

, .~~ 
Registrar (Adm.) 

~ ~~1~3 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4YY ~ ~v). /RG/LP Dated: v3> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sidhant Slathia 
S/0 Devinder Singh 
RIO Gurha Slathia, Vijaypur, District Samba . . 

vide notification No. /3Y61 ~U/KC,., dated l+--11.....- J-0 }... 1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

r? " ~~~ 
(Mohammad Yasin ~eigh) 

Registrar (Adm.) 

RG/LP Dated: -.1:}_.03.2023 @}._.. ~h~ ).)..
3 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Samba. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Sidhant Slathia, Advocate 

. ..... for information and necessary action. 

~ · ~oN'~1 
Registrar (Adm.) f ~\ 31'\)) 

(fft ~ l'v<'fbb J ;>..3 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1)..-,3 ~y~ /RG/LP Dated: ).--3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms.Sabya Khan 
D/0 Bilal Ahmad Khan 
RIO Lalan, Bonpura, District Anantnag. 

vide notification No. / ~4 1 1oll /1!,67 dated 11--11,_ J.o1-l for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ -~~~ 
(Mohammad Yasin Beigh) 

R~strar (Adm.) · 

No: O,tt1'1 ~81 RG/LP Dated: }3 .03.2023 ~ ~~ 
------'-"""'--'--'-...=.-- I 6 '~ 1 )_ 3 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms.Sabya Khan, Advocate 

.. .... for information and necessary action. 

/ 
c-> · v¥,~ fj )J) 
Registrar (Adm.)\~ '_) \ V 

~~~)7-3 



·~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4 ~ 1)ov'!> /RG/LP Dated: r3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sheetal Singh Rathore 
D/0 Regent Singh 
RIO Umalla, Jakhani, Near Laxmi Tent House, District Udhampur. 
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vide notification No. IM:'- oJ' lo2.1/RCn dated (1--1/-)o)...J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ,..,.v~~w 
(Mohammad Yasin Beigh) 

Registraf (~dm.) 

No: 1£o8,. t( RG/LP Dated: _B_.03.2023 ~ /Ar{h~)) 
3 16 3 2-

Copy forwarded to the: -

·* ':0 Principal District and Sessions Judge, Udhampur. 
2. ' Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Ms. Sheetal Singh Rathore, Advocate 

... .. . for information and necessary action. 



59 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1Y6 ~~v~ /RG/LP Dated: ,..,, .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tafazul Maqbool Mir 
S/0 Mohammad Maq boo I Mir 
RIO Wanihama Beerwah, Hussani Mohalla, District Budgam. 

vide notification No. l ~~900 'J..o~t {Baeyed /6 / l{/~~ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order I 

,-, . . ~ 
(Mohamma Yasin Beighf \'J l V/ 

Vegistrar (Adm.) 

RG/LP Dated: 'Y.> .03.2023 ~.,\'"V~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tafazul Maqbool Mir, Advocate 

... ... for information and necessary action. 

~ · L---ffjrv? Registrar (AdO:.) 1~ <j IVJ 
v ~'J)''' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lfn-i'I!OY3 /RG/LP Dated: y 'L 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tahir Ahmad Mir 
S/0 Gh Mohi Ud Din Mir 
RIO Jabdan Rashanpora District Kupwara. 
AlP Dudderhama, District Ganderbal. 
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vide notification No./~~g 1 ?-ttil1/§1J.ed lb(lt/2-o)...f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~ V'J:~, • 

r-1 " ~.' ~)/.) 
(Mohammad Yasin Beig ) 

No: &J{yLf, 3! 

~gistrar (Adm.) 

RG/LP Dated: ~ .03.2023 ~\ 'Y;, 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kupwara. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Tahir Ahmad Mir, Advocate 

. ..... for information and necessary action. 

rJ -~~ 
~egi~trar (Adm.) 

YV ~<>j'~--'> 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: y,.sg p'd /RG/LP Dated: >-3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tabeer Saif 
S/0 Mr. SaifUd Din Bhat 
RIO Arigam Khansahib, Budgam. 
AlP Hyderpora, Rehmat Abad Colony, Srinagar. 
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vide· notification No. /3?>1- ~ ~").f fR!ated ll/11/ "l-ol-f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

I 

~ 

r> . ~ Cl't<j )!) 
By Order 

(Mohammad Yasin Beigh) 
~egistrar (Adm.) 

No: ___,_1 ""-f~>r~""3~~--RG/LP Dated: .rJ .03.2023 %\'? \\.-). 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Tabeer Saif, Advocate 

. .. ... for information and necessary action. 

~~ ,., . 1<QfJl'V/ 
~trar (Adm.) \ 

~\v) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 41:1 r 'looY3 /RG/LP Dated: ),J .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pratibha Sharma 
D/0 Satya Paul Sharma 
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RIO W.No.67, Village & Post office Muthi (near Ram Temple) Tehsil Jammu
North, Distt. Jammu. 

vide notification No. lo:J4 dated fo( 0 1/J..o)...o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pratibha Sharma, Advocate 

. ..... for information and necessary action. 

/:. ....., -ve.r::c. ~ .'))') 
?e~istrar (Adm.) 

IV ~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** . 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lt;o ~ "J-ov'!> /RG/LP Dated: J.-.3.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nipun Sharma 
S/0 Sudershan Kumar Sharma 
RIO W.No.lO Rajbagh, . Kathua, Near ABC Montessori School, District 
Kathua. 

vide notification No. f b Q I % '-o).-t f R~~~d ( 4- of-":l.-o).-t for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~~~ 
. No:~q-[~~~~~£-t~_RG~P 

(Mohammad Yasin Beigh) 
~istrar (Adm.) 

Dated: .1::.L.03.2023 ~a, 
· Copy forwarded to the: -

1. Principal District and Sessions Judge Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association , Kathua. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Nipun Sharma, Advocate 

. ... .. for information and necessary action. 

~·~~ 
~istrar (Adm.) 

~) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: lf3 1 1 ~y; /RG/LP Dated: y_; .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pardeep Singh Katoch 
S/0 Hari Dass Katoch 
RIO Silly Dhanmasta, Pogal Paristan Ukhral, District Ram ban. 

vide notification No. I o f1 & 1J ').o)..t/ iti~'/ f It -of- '4 l../ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RGILP 

~ 
n · VQ\1: <) V) 

(Mohammad Yasin Beigh) 
~istrar (Adm.) 

Dated: .Ll._..03.2023 ~') 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Ramban. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Pardeep Singh Katoch, Advocate 

. ... .. for information and necessary action. 

w~ 
9J~ '.IJ'Y? 

ar (Adm.) 

~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lt!:>r a1 ;.oy-_; /RG/LP Dated: r3 .03.2023 
(/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Pooja Devi 
D/0 Surjeet Singh 
RIO Vill.Puneja, Bhaderwah, Doda 
AlP Janipur, Basant Nagar, Extension 4, Jammu. 
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vide notification No./of}f} 1;)~)J/~~'r£d l lt- trfr'-<>:l-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ - ~~~ 
(Mohammad Yasin Beigh) 

By Order 

~istrar (Adm.) 

No: 9~63 r ;:f.o RG/LP Dated: r3 .03.2023 1(q> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms Pooja Devi, Advocate 

... .. ~ for information and necessary action. 

n ·~«? 
Registrar (Adm.) 

9-J? ~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~'1~ ~~'YP /RG/LP Dated: ,__ 3 .03.2023 

Provisional admission granted urider Advocates Act, 1961 in favour of 

Ms. Padamja Sharma 
D/0 Gopal Krishan Sharma 
RIO Ward No.4, Bhimni Gali, Katra, District Reasi. 

vide notification No.! f8S fa ).J,JR¢, dated IS- oc;,_ ')..[>1-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ 
(M:oham Yasin Be\ gh) 

~istrar (Adm.) 

RG/LP Dated: ?-3 .03.2023 ~ ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Padamja Sharma, Advocate 

. .. ... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y 3'1 1 )or?. /RG/LP Dated: r3> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nitin Seth 
S/0 Yashpal Sharma 
RIO Domana, Tehsil & District Jammu. 

vide notification No. f )_J:.f" r;j 4Jl-l jf((n dated /6 - II- ~2-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ · ~~~ 
(Mohammad Yasin Beigh) 

By Order 

~gistrar (Adm.) 

RG/LP Dated: :8 .03.2023 ~ %\'3. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Nitin Seth, Advocate 

. .. ... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: If~£ t ·rw? /RG/LP Dated: .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr.Aamir Fayaz 
S/0 Fayaz Ahmed 
RIO Peth Lalad Sopore, District Baramulla. 

vide notification No. /'J-6/ of~y /R(a dated (b -II ~ J..o:;_f for a period of one 
J I 

year has been extended till 31 .03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
_....., . \ ./1~ I) V7 
(Moha~asin Beigh) 

· R~istrar (Adm.) 

No: q f8 ';[ /r~ RGILP Dated: l:;2_.03.2023 (!!!__ ~\ 'V ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr.Aamir Fayaz, Advocate 

. .. ... for information and necessary action. 

n ·~~ 
Registrar (Adm.) 

.&_- ~\1;J 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: l:f.3.~ ~ :M>J1! /RG/LP Dated: .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anisa Farooq 
D/0 Farooq Ahmad Taploo 
RIO Teng Pora Zoonimar, Dr. Ali Jan Road, Srinagar. 
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vide notification No. ll.6S ~ :W?./ /gtb dated /6 ~I /.- ~'J-1 for a period of one 
year has been extended i n 31 .'03.2024 subject to the verification of his/her 
Certificates/LL.B Degrees from the concerned University and verification of 
his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ - ~oif~ 
(Mohammad Yasin Beigh) 

By Order 

· ~gistrar (Adm.) 

RGILP 

Copy forwarded to the: -

Dated: r-3 .03.2023 L_- ~~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Anisa Farooq, Advocate 

. .. ... for information and necessary action. 

'"'\--~eN~ Registrar (Adm.) 

fL ~r~-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 113 ;{ ~ ~Y2 /RG/LP Dated: 'Y> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Hassina Farooq 
D/0 Farooq Ahmad Shah 
RIO Pethpora, Narbal, District Budgam. 

70 

vide notification No./3o9 ojJc V,/R0 dated /6 -II~ )o )_I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

.,...--, . 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: __l::l.03.2023 ~ ~) v1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librariafl, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Hassina Farooq, Advocate 

.. .... for information and necessary action. 

~ - ~~11)) 
Registrar (Adm.)' 

@ ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 11'3>;/-1 ?<>>-.> /RG/LP Dated: )-.3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Danish Rashid 
S/0 Peerzada Abdul Rashid 
RIO Dhobiwan, Tangmarg, Tehsil Kunzer, District Baramulla. 
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vide notification No./2-8'1; JtJ";.-1 / f,{)J dated /6..-U-- 'UJ 6 1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order /") · ~¥~ 
No: 9Go3 ~ /o 

(Mohammad Yasin Beigh) 
·Registrar (Adm.) 

RGILP Dated: ...2:1_.03.2023 (fJ:.. ~ .,_') 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Rashid, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 428 ¥ ror--2 /RG/LP Dated: y-2, .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Danish Goswami 
S/0 Gopal Krishan Sharma 
RIO Village Suchani, P/0 Rahya Tehsil Vijaypur, District Samba. 
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vide notification No. /28 r } J.o2-I/Rfldated 16 - /1 ... ~2-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

--- · ~c-J'~V) 
(Mohammad Yasin Beigh) 

No: q 611 --· I 8 

~istrar (Adm.)~ 

RGILP Dated: ..2l_.03.2023 (!3{_ ~)~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Danish Goswami, Advocate 

.. . ... for information and necessary action. 

-~~~ 
:tregistrar (Adm.) 

rfl- ~ '],1 >' ') 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '13'! ~')e >-'!. /RG/LP Dated: y.3 . 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mirza Saaib Beg 
S/0 Farooq Qadir Beg 
RIO House Number 9, Bait Ul Salam, Sarnal, District Anantnag. 

73 

vide notification No. /)/1~ 1 ){)U/ Rfn dated 16..--t 1~ J-1;)-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

• \ __...., /)'1' ~ 
(lVi'oha~asin Beigh) 

By Order 

~istrar (Adm.) 

No: tt t1 tt,. ~ RGILP Dated: Y.3 .03.2023 ~ ~\ ""~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Mirza Saaib Beg, Advocate 

. ..... for information and necessary action. 



' 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1'1o 1- 'loY) /RG/LP Dated: .)-).03.2023 

Provisional admission granted under Advoc;:ates Act, 1961 in favour of 

Ms. Neha Manhas 
D/0 Ashok Kumar 
RIO Bhalara, Chiralla, District Doda 
AlP Sector-D, Sainik Colony Jammu, Extn, Gulab Vihar Colony, Jammu. 

74 

vide notification No./of;)o ~ ?-o?.-f/ fifa(~ I~- o J-~l-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

vr~ ~ . 1.-dT ro \ -r-,.... 
By Order 

(Moha in Beigh) 
~egistrar (Adm.) 

RG/LP Dated: ___B_.03.2023 ~'1, 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neha Manhas, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: l..f Lf I i >o'v]> /RG/LP Dated: 'Y>. 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sara Nazeer 
D/0 Haji Nazeer Ahmed Wani 
RIO Nigeen, Near Green Land School, Hazratbal, Dar Mohalla, Srinagar. 
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vide notification No. f f f )..."~ 1 ).()l,f t8a1td f lt- O ~-2-o:l-/for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~ 

(1\fuham'Imra-Yasin Beigh) 
~gistrar (Adm.) 

RG/LP Dated: ;-J .03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Sara Nazeer, Advocate 

. ... .. for information and necessary action. 
~ 

I'J • %--
Adm.) . 

4f(; 
~tr 



·HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1Lfr~'J<>v3 /RG/LP Dated: J.-.> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sofi Shahnawaz 
S/0 Gh Nabi Sofi 
RIO Nowhar, Malpora, District Pulwama. 
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vide notification No. ll ")...1- tst ")...o:l-~~fe~ f lj -oj,..?ou for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RG/LP 

.--.- ~ov~ 
(Mohammad Yasin Beigh) 
~gistrar (Adm.) 

Copy forwarded to the: -

Dated: ..:!:1_.03.2023 ~ 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Pulwama. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Sofi Shahnawaz, Advocate 

. ... .. for information and necessary action. 

dm.) 

~) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: lf•n i 'I<IY} /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Swapnil Jasrotia 
S/0 Shamsher Singh 
RIO Ward No.3, VPO-Jnaglot, Krishna Colony, Kathua. 

77 

vide notification No. / f ~ 1 ~ ~ ifa~d f 4 - tfJ-li>l---1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Swapnil Jasrotia, Advocate 

... ... for information and necessary action. 

' 
__, . l/N~ 
~trar (Adm.) 

~\~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1 '11.f i)Dy3 /RG/LP Dated: ).3 .03.2023 

Provision·al admission granted under Advocates Act, 1961 in favour of 

Mr. Ved Perkash 
S/0 Ram Rattan Sharma 
RIO Kundrorian, Katra, District Reasi. 

79 

vide notification No.I IS l:i 1.) 'J..o :Y /iaftd I ~-o'f.. :J.ol./ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. 

\ ~err~ 

RG/LP 

Copy forwarded to the: -

(1\fuham~sin Beigh) 
v gistrar (Adm.) 

Dated: 2::L_.03.2023 ~ 

1. Principal District and Sessions Judge, Reasi. 
· 2. Secretary, Bar Council of India, New Delhi. 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ved Perkash, Advocate 

.. .... for information and necessary action. 

... 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1 '1{ ~ )o)') /RG/LP Dated: :>-3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Waqas Ali 
S/0 Mohd Ayoub 
RIO Jamola, Manjakote, District Rajouri. 
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vide notification No. f 16 o ~ '--o)-1 /~ted ( y .... oj - :2-o .2..-t for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

............, . 
(Mohamm asin Beigh) 

RG/LP 

~istrar (Adm.) 

Copy forwarded to the: -

Dated: 2:2._.03.2023 ~ 7 

1. Principal District and Sessions Judge Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of . 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Waqas Ali, Advocate 

. .. ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '-l'ib 'l)oY,l /RG/LP Dated: H .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Waqar Ameen Magray 
S/0 Mohd Ameen Magray 
RIO Qasba Devsar, District Kulgam. 

81 

vide notification No. // b I §-- J.o:y/ ~~ed l ~-cl 2-D 2jfor a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
__, . ~o-1'~ 

(Mohammad Yasin Beigh) 
· V egistrar (Adm.) 

No: If 61f r: 9. J... RG!LP Dated: l-.3 . 03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association , Kulgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Waqar Ameen Magr,ay, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '11J. .-:fi '}o>1 / /RG/LP Dated: '}3 .03.2023 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zakir Ali Malik 
S/0 Ali Mohammad Malik 
RIO M.Chogal Handwara, Malik Mohalla, Handwara, District Kupwara. 
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vide notification No. t \ b '-\. 1 ·~~ \ f2oRgted l '-\ -td-~ :2-! for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B . Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ -vJ.;:-.--
,_.., . ~ 

(Mohammad Yasin Beigh) 
~gistrar (Adm.) 

RGILP Dated: V) .03.2023 ~~)'~'"' 
Copy forwarded to the: -

1. . Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kupwara. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. · 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Zakir Ali Malik, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4 ':1.. 'il .,,r!. IRG/LP Dated: Y> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Akanksha Sharma 
D/0 Sh. Vijay Kumar Sudan 
RIO H.No.96, Ward No.17, Shanker Nagar, Distri~t Udhampur. 

83 

vide notification No. l.l S :2- ~ l-o 2.-1 j/atJd It, ..-l/ ,_ 2-o).;( for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ _...-ir#'~~ 

No: 9611 r (?J RGILP 

(Moham'inadYasin Beigh) 
~gistrar (Adm.) 

Dated: ).--~ .03.2023 ~ [ V) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Udhampur. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Akanksha Sharma, Advocate 

. .. .. . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~ I.( ~ i )<>Y) /RG/LP Dated: y:!. .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Alisha Bhagat 
D/0 Sh. Bansi Lal Bhagat 
RIO Arnia W.No.04, H.No.06, Mandir Chowk, Jammu. 

84 

vide notification No/ ).S b '1J ~l-1 j ~filed I b ( f t,J ~?:! for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

.--, · ~""'~ 
(Mohammad Yasin Beigh) 

V egistrar (Adm.) 

RG/LP Dated: ..l:::2_.03.2023 ~) 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Alisha Bhagat; Advocate 

...... for information and necessary action. 

r-> -~~ 
Registrar (Adm.) 

g; ~'? 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1£o 1 loH /RG/LP Dated: » .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mudeeha Lateef 
D/0 Mohd Lateef 
RIO Chotta Bazar, Kani Kadal, Tehsil South, District Srinagar. 
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vide notification No. IS I~ ~ ).oU k~t~d ~-~/ f 'l-,1 ~:lf for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~ 
~ · 

(Moham n Beigh) 
~gistrar (Adm.) 

No: q "<lr>-:f d Lf RG/LP Dated: ~ .03.2023 ~\ -v'3 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Mudeeha Lateef, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lf (t 1 ~v> /RG/LP Dated: )..? .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahul Aggarwal 
S/0 Deepak Aggarwal 
RIO 5, New Mohinder Nagar, Canal Road, Jammu 

86 

vide notification No. I ~S4 t$ :l-o)..f J §:ted I 1- / r 1:/'J.-o 2-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
,_, . \ ..-.rY~ 
(Moham~sin Beigh) 
~gistrar (Adm.) 

No: 1 11 [, W RG/LP Dated: .1:2_.03.2023 ~II, 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 
and also keeping record of the same. 
Mr. Rahul Aggarwal, Advocate 

. .. ... for information and necessary action. 

\ (/V'~ 
~ ·~ 
~trar (Adm.) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: '1fr--j )4>-} /RG/LP Dated: ;-3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shray Bakshi 
S/0 Rajesh Bakshi 
RIO House No.218, Bakshi Nagar, Jammu. 

vide notification No./~9& ~ ?-.t>)J/~iled lll/l'l-/~~1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RG/LP 

\ 

\ /1()'/'"~ 
(~~m~~in Beigh) 

_V gistrar (Adm.) 

Copy forwarded to the: -

Dated: ..J::;l..03.2023 ~ v'? 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Shray Bakshi, Advocate 

. ..... for information and necessary action. 

\ ~~ 
~- ~ ' 
Registrar (Adm.) 

v ~---' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: !:f.f.;, i J<:>yJ /RG/LP Dated: "B .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shivali Sharma 
D/0 Aman Kumar 
RIO Village Gurah Jattan, Tehsil Ghagwal, District Samba. 

88 

vide notification No. I~{)~ 1;)-o'-t/fat'Jd t?-/t?/":J..c'J- 1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~..). ,--
• . ,--, . 

Copy forwarded to the: -

(¥\o~mmad Yasin Beigh) 
v gistrar (Adm.) 

Dated: ..!l_.03.2023 ~ 1..-') 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Samba. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Shivali Sharma, Advocate 

. ..... for information and necessary action. 
I 

~ - v.~~ 
Registrar (Adm.) 

cv . ~'1,\"'" 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Lf.f_'T l )e y} /RG/LP Dated: Y> .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sanah Badyal 
D/0 Ajit Badyal 
RIO 48/3, Trikuta Nagar, Tehsil & District Jammu. 
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vide notification No. l43o 1'Ml..I(RC!! dated f$-))...- "l.b2-l for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ , _A o-1"..;. ~ 

,..., . ~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: ....2:2_.03.2023 ~ ~. 
~~'"' Copy forwarded to the: - · 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sa nab Badyal, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: l..f)} ~ ,_.,.3 /RG/LP Dated: Y3 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Syed Darakshaw Irm 
D/0 Syed Mushtaq Ahmad Buckharie 
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RIO Muqam Piran, Boniyar, District Baramulla AlP Bemina Hamdaniya 
Colony, Srinagar. 

vide notification No. ! I o8 ~ ~l-1 { g_~ dated I Y ~ o3 .... '2-o 2-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

) 

.-, . ~ ¥--:;::.-: 
(Mohammad Yasin Beigh) 

By Order 

Registrar (Adm.) 

RGILP Dated: H .03.2023 (§f. ~\y'l 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Syed Darakshaw Irm, Advocate 

. ..... for information and necessary action . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

. NOTIFICATION 

No: ~S(-,~:l.c~ /RG/LP Dated:..l~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sumiya Jan 
D/0 Manzoor Ahmad Malik 
RIO Bugam, Malik Mohalla, District Kulgam. 
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vide notification No. (II & 1)<; ?d/ &fu dated Jl(- o 9.- I& 2.:1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. ~ . _,-,~ 

No/17&S- 9 f-

(M~ha~asin Beigh) 
~istrar (Adm.) 

RG/LP Dated: ~.03.2023 ~ . ~v1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. · 
7. Ms. Sumiya Jan, Advocate 

.... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION · 

No: ~57 1-> )..D)J /RG/LP Dated: >_.S.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sohail Mustafa 
S/0 Ghulam Mustafa 
RIO Chanderkote, Bass Mohalla, Tehsil & District Ram ban 
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vide notification No.I $13, ~ ?-oU J ~Cn dated 11-11-- ?-ol-( for a period of .one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ ~~/ 
,-; · ~ 

(Mohammad Yasin Beigh) 
~istrar (Adm.) 

RG/LP Dated: 2fi.o3.2023 ~· ~ 
~~n 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban .. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sohail Mustafa, Advocate 

.... .. for information and necessary action. 

r-> . vQJ-~ 
Registrar (Adm.) 

{[ Jq> 



HIGH COURT OF JAMMU & KASHMlR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~r& ~ ).o)-3 /RG/LP Dated: '>Y .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sakshi Bhat 
D/0 Pran Jee Bhat 
RIO H.No.540, Patoli Mangotrian, Tehsil & District Jammu 
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vide notification No . l~g2-1'A:>'J-I/l6] dated l':f-12-.-)..oJ-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ .~~ 

~· ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

NoA7 9 9- &o£ RGILP Dated: 2:!:1_.03.2023 ~ ~> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

Pre_sident, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Sakshi Bhat, Advocate 

. .. ... for information and necessary action. 

\ ·~~ 
n · ~ 
Registrar {Adm.) 

g «' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: lrs-1~ l.o')-5 /RG/LP Dated: "Jf .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vastav Sharma 
S/0 Surinder Sharma 
RIO H.No.265, Sarwal, Last Morh District Jammu 
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vide notification No. !s:15 1 :kJ?-1/1<0.jtJdated 11 -/J-- '-o')...-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' 

' ~~r. 
(M~~m~sin Beigh) 

Registrar (Adm.) 

No:~8-o6- /} RG/LP Dated: .2!:£_.03.2023 ~ ~$ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Vastav Sharma, Advocate 

. ... .. for information and necessary action. 

,.-, .~~ 
Registrar (Adm.) 

@ ~) 



95 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 46o tt(-,),b>3 /RG/LP Dated: .J.y .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Viren Mahajan 
S/0 Jugal Kishore Gupta 
RIO H.No.121, Sector-1, Channi Himmat, Tehsil Bahu, District Jammu. 

vide notification No. /57-/ r 2.v1-l/1?.(71 dated 11 -l'b .-'J..o2-J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ··&if~ 

,-, · ·~ 
(Mohammad Yasin Beigh) 

~istrar (Adm.) 

No: tj~J')__} & RG/LP Dated: ~.03.2023 (!!__ ~ 
Copy forwarded to the: - r-;rJ j 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Viren Mahajan, Advocate 

. ..... for information and necessary action . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y61 dv ').o)'$ /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Noveed Sarwer Khan 
S/0 Talat Sarwer Khan 
RIO Gohlad, Tehsil Mendhar, District Poonch -181123 
AlP Ganganagar, Poonch Colony, Ban Talab, Jammu 
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vide notification No. 6 5; ').o l.'l{f.C'n /Lf'dated )...lj ~ o l-,.. lcl-l- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' \ - (/'/"" _,-,..---::-
~ , '~ 

(Mohammad Yasin Beigh) 

No:qfS-J q-2£. RG/LP 

~istrar (Adm.) 

Dated: .:)3..03.2023 ~ ~4) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Poonch. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Mohd Noveed Sarwer Khan, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:~b"k c£ J.a~ /RG/LP Dated : .)~Lr .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neha Abrol 
D/0 Sanjeev Abrol 
RIO H.No.33, Ward No.5, Tehsil Chenani, District Udhampur -182141 
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vide notification No. I I D 14P=-(~ILidated )..L{ ..-o')_.- )..{):2:1- for a period of one 
t 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order I 

rJ . \ _A~ v;::.--: 
(Moha~a~in Beigh) 

Registrar (Adm.) 

No: q ?i~-~ \ RG/LP Dated: ~.03.2023 rfl_ ~1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Udhampur. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Neha Abrol, Advocate 

. ..... for information and necessary action. 



98 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~ 6S Ju ).c.'y_3 /RG/LP Dated: >Jr .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sheikh Azhr U Din 
S/0 Mohammad Akbar Sheikh 
RIO Tadid Mohallah, Check Kanispora, Tehsil & District Baramulla -193101 

vide notification No.I ~S o:{ ~'U:fi\0/Lfdated ').S-o 2-J-o 1-l... for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

- ~""'~ 
(JVfuhammad Yasin Beigh) 

~istrar (Adm.) 

No: Ci'ISJ.).- :S~ RG!LP Dated: 2!:(_.03.2023 (!lJ-.- _1fri 
Copy forwarded to the: - I 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheikh Azhr U Din, Advocate 

... .. . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section. 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y64 4~o"Y3 /RG/LP Dated: >l( .03.2023 

Provision~! admission granted under Advocates Act, 1961 in favour of 

Ms. Shittu Kumari 
D/0 Amar Dass 
RIO Bahadur Khan::oBishnah, Jammu. 
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vide notification No. I) o ~ ~ :le>'ll f €9Jdated 14- D3- ').{) 2J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No.4%S9 - Lfr_ RGILP . Dated: ~.03.2023 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jamm!J. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 
and also keeping record of the same. 
Ms. Shittu Kumari, Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ft 6S ~ )ov3 /RG/LP Dated: .)./r.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahzad Shabir 
S/0 Saleem Raza 
RIO Ward No.4, House No.61, Shian Near P.N.B, Tehsil Haveli, District 
Poonch. 
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vide notification No.l-11 3i'J.D~/1<6z dated /4..-t>CJ- )o)../ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No/1~~6- Sf 
Copy forwarded to the: -

· 1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahzad Shabir, Advocate 

..... . for information and necessary action. 

~ - ~0 
Registrar (Adm.) · 

g ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION . 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:~66 - ~ ~Y3 /RG/LP Dated:Po/ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ranjeet Singh 
S/0 Lal Singh 
RIO Lank, Hunder, Arnal, Reasi 
AlP Katal, Gran Morh, District Reasi. 
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vide notification No. f oj].. 12DZ-1/fS9 dated /IJ- o'l- HJ J.-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: q&S). -s-h RGILP Dated: 21f-.o3.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Ranjeet Singh, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4 67 ~).o}3 /RG/LP Dated:>J(.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rifat Bashir 
D/0 Bashir Ahmad Bhat 
RIO Saloosa Kreeri, District Baramulla. 

vide notification No. /o~t o:jJ-o'Ujf(~dated 14~t>5.- U> 2:-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,--, · ~~~ 
(Mohammad Yasin Beigh) 

R~istrar (Adm.) 

No: '1&57- 6"2, RG/LP Dated:~.03.2023 (fY___ ~",~y; 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rifat Bashir, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 468- ~ ~>J /RG/LP Dated:>r.o3.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anu Sharma 
D/0 Beli Ram 
RIO Dhangri, Rajouri 
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vide notification No./468;_ )-o)-1 /Rib dated /6--11-- lo2. I for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ W'" ..J~ 

,-, . /~ 

(Mohammad Yasin Beigh) 

No: ot&h4-7o RG/LP 

R2Jistrar (Adm.) 

Dated:~.03.2023 . ~ ~~'!, J-v1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 

6. . lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 

7. Ms. Anu Sharma, Advocate 
. ... .. for .information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:4 6'7 4l.-oy~ /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Chandraansh Sharma 
D/0 Sudesh Kumar Sharma 
RIO Lebar, Tehsil Pouni, District Reasi 
AlP H.No.133 9A, Vinayak Nagar, Upper Muthi, Jammu. 

104 

vide notification No.{ ~ 1-~ o{ )i)~ (R. fu dated f{; .... f)._ .... '2-b 2-! for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,.., . ~~~ 
(Mohammad Yasin Beigh) 

~istrar (Adm.) 

RGILP Dated:* .03.2023 C!:i..-- . . ~ 
Copy forwarded to the: -

No:1&71-76 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Chandraansh Sharma, Advocate 

. ... .. for information and necessary action. 

~ . f/V'~ 
~ - ~~ 
Registrar (Adm.) · 

ril ~3 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * . 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:Y7o ~ ~o¥3 /RG/LP Dated:>lf .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Deepak Singh 
S/0 Ram Singh 
RIO Dessa Mangal Tha Tha Dessa, Tehsil Bhagwah, District Doda. 
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vide notification No. llf7:lf o{ 2eJV/R6r dated //:,-/2- )...() l-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from.the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~/~ 

;-") · ·~ 
(Mohammad Yasin Beigh) 

~istrar (Adm.) 

RG/LP 

Copy forwarded to the: -

Dated: 2::!1--.03.2023 ~ ~?; 
. \ 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Doda. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Deepak Singh, Advocate 

. .. ... for information and necessary action. 

- ~~~ 
~istrar (Adm.) 

@_ t~ 



106 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 47/ ~ ) .ciy1 /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Gousia Nazir 
D/0 Nazir Ahmad Malik 
RIO Zaffron Colony, Sempora, Tehsil Pantha Chowk, District Srinagar. 

vide notification No.l4 to j )l)2-1/l<tn dated /&- 1 )_.-2-o 2;_) for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
()J'~ ,-, . 

(Moham n Beigh) 
Registrar (Adm.) 

RG!LP Dated: ~.03.2023 @_ ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4.. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

6. 

7. 

the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Gousia Nazir, Advocate 

. .. ... for information and necessary action. 

\ ON'_.). 
. \..___----t ~ 

~ ' Registrar (Adm.) 

@_ ~'1, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:Y7~ ~)-o~ /RG/LP Dated: >f .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Karan Jot Singh Bindra 
S/0 Charanpreet Singh Bindra 
RIO House No.38, Sector-S, Trikuta Nagar, Tehsil Bahu, District Jammu. 

107 

vide notification No. { Lf~lf P{ 2-o)..l/~<'0 fhfted I b~ I)..._.- :t-l> 2--/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~oW-~------
(l(fuhammad Yasin Beigh) 

Registrar (Adm.) 

No: 9 £>0 7 ---1oJ RG!LP Dated: 21t-.o3.2023 (j[_ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Karan Jot Singh Bindra, Advocate 

. .. .. . for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y7 ~ at )..o);S /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Khadimul Mursaleen 
S/0 Shahid Mehmood Suhrawardy 
RIO Doda,AIP Lane No.1, Sattelite Colony, Bathindi, Jammu 

. . 

vide notification No.IY~~ ~ ~'2...1 /R&! dated /6-12..-.- ~)....) for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

___, . ~~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:9 j u&-14 RG/LP Dated: )j_.o3.2023 @___ ~"> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Khadimul Mursaleen, Advocate 

...... for information and necessary action. 

\ · ~~ 
r"> " ~ 
Registrar (Adm.) 

~ ~) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~~~ 4,)-=y?J /RG/LP Dated:>y .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohammed Rahoof Khan 
S/0 Mohammed Farooq Khan 
RIO Dhebi Dhara, Tehsil Manjakot, District Rajouri 
AlP Macca Masjid, Bathindi, Jammu. 
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vide notification No. \Y'1q ~ ~f--! /g §J dated lb ..- 1 2; ~'-ol-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her_character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ -~~ 

....-, ~ ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: 24-.03.2023 1€2_ ~'7 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammed Rahoof Khan , Advocate 

...... for information and necessary action. 



110 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT . 

NOTIFICATION 

No: y 7S 4)-oy], /RG/LP Dated:>ij .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Manhar Mahajan / 
S/0 Sanjeev Kumar Gupta 
RIO B-6, Dream Land, Apartments, Trikuta Nagar, Jammu. 

vide notification No. /~D~ ¥ ~2-'/f<0 dated lb-12- ){)).....I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~QV'~ 

(Moha~Y~sin Beigh) 
Registrar (Adm.) 

No: q q ):.)_~)%-- RG/LP Dated: 2:!L.o3.2023 (f) ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manhar Mahajan, Advocate 

...... for information and necessary action. 

~. \ __ ~ CJJ' ~ 
Registrar (Adm.) 

@._ ~7 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:(j ] b ~ ')_o):R /RG/LP Dated:;;f .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kritika Jain 
D/0 Sanjeev Jain 
RIO 95-1/A, East Extension, Trikuta Nagar, Jammu -180020 

vide notification No . ~ O 1-kll/ " 0/Lfdated .23.-D2- lt>~2.. for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ w--~ 

~ · ~ 
(Mohammad Yasin Beigh) 

Registrar (~dm) 

No: lj cr)_"J - 3s= RGILP Dated: .2ft_.o3.2023 ~ ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kritika Jain, Advocate 

... ... for information and necessary action . 

.-. - ~""'-i.-
Registrar (Adm.) 

~ ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: lrt7 avt~>-3 /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahul Dev Singh 
S/0 Pritam Singh 
RIO Sarangdhar, Bakal, Tehsil Bhomag, District Reasi -182311 
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vide notification No.5~ qj 2.ol-'2f8V¢1fiJated 2.3~ e>:l.~)-o2-'l.. for a period of one . 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B . Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order , ,_,. v~~ 
(Mohammad Yasin Beigh) 

R~istrar (Adm.) 

No: lj q;)6_l(~ RG/LP Dated:4 .03.2023 (£L_ %1') 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Reasi. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 
and also keeping record of the same. 
Mr. Rahul Dev Singh, Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y 7 fs q/, &::: /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vivek, Mattoo 
S/0 Deepak Mattoo 
RIO H.N0.54/1, Vivek Vihar, Pandoka Colony, Lane No.1, Jammu -181121 
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vide notification No. Ill~ J.o?Jj&tap.!dated 2.-(~~1.- "2-o')...L for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~w-~ 
(~h~mmad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: .2:ft_.03.2023 {fl. ~'!> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Vivek Mattoo, Advocate 

. .. .. . for information and necessary action. 

_. . L-.~~ 
Registrar (Adm.) · 

& ~) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: lJ '1-"1 i k>v:lo /RG/LP Dated: >--'1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tabinda Nazir 
D/0 Nazir Ahmad Nanda 
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RIO Kanli Bagh, Sector 4, Friends Colony, Tehsil & District Baramulla -
193101 

vide notification No. (I '?::> j 2-o 'l-k(&njl.fdated ~~ot...~ '2-ol-':2- for a period of one 

year has been extended till ·31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,.-, · ~~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RGILP Dated: ').-~ .03.2023 riJ_. ~ 
Copy forwarded to the: -

.?/T~f) 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Tabinda Nazir, Advocate 

. .. .. . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: i@r> ~')Dy) /RG/LP Dated: ).4 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhi Kumar 
S/0 Surat Ram 
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RIO House No.46, Vaishino Mata Mandir, Sichal, Tehsil Kahara, District 
Doda, AlP Keran Morh, Lane No.1, Ban Talab, Jammu 

vide notification No.l4r'2- orfJ-o21/tfv dated /6-U~)<;'k l for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ - ~~~ 
(Mohammad Yasin Beigh) 

RG/LP 

~istrar (Adm.) 

Dated: V4 .03.2023 (!!j_ ~1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abhi Kumar, Advocate 

..... . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

. No: '18/ j )OY~ /RG/LP Dated: Y4f .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shazia Bashir 
D/0 Bashir Ahmad 
RIO Syed Mohammad Abad Wuyan, Tehsil Pampore, District Pulwama 
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vide notification No. I )..o dated )_')...~ 1 o ... J..o )..o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~~ 

(~ham~in Beigh) 
Registrar (Adm.) 

No: _t;...!....~.:....k::6.1oL.8 ..;._~ '!K~_RGILP Dated: 'Y'1 .03.2023 @____ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Pulwama. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Shazia Bashir, Advocate 

. ... .. for information and necessary action. 

,--, . ~ov-~ 
Registrar (Adm.) 

62 ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: l{jlv_ "fltOJ,-) /RG/LP Dated: Yf .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rajit Raina 
S/0 Ved Parkash 
RIO Greater Kailash, Fawara Cowk, Lane 30, Jammu 
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vide notification No.!S"S.r 1 ').o2.-J (R~ dated f1-12- .- )o2-J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ ·~~~ 
(Mohammad Yasin Beigh) 

No: 11ti - 83 
R~istrar (~,:·l) 4. 

RG/LP Dated: .J:::j_.03.2023 (!1_ /11-'f ) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Raj it Raina, Advocate 

. .. ... for information and necessary action. 



118 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 0&s 4 )o}-3 /RG/LP Dated: Yt .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Savi Gupta 
S/0 Sanjay Gupta 
RIO 4114, Pandoka Colony, Mohalla Paloura, Jammu 

vide notification No. I r:t- g 12c),I/Rt:rJ dated IS-/')...- )o')..-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RGILP 

' \ J.ov-~ 
,.-, · ·~· 

(Mohammad Yasin Beigh) 
R}ristrar ( Adm.) 

Copy forwarded to the: -

Dated: ~.03.2023 ~ ~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Savi Gupta, Advocate 

. ..... for information and necessary action . 

\ ('#-v3--
,_, . ·~ . 
Registrar (Adm.) 

fL ~l? 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~ 8"y ~ ~ovs /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Madhya Parvaz 
D/0 Parvez Ahmed 
RIO Gandoh, Tehsil Bhalessa, District Doda. 
AlP Kabir Chowk, Durga Nagar, Sector-1, Jammu -180013 
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vide notification No:T6 f ){;'J-2-(I!=r.jl.:Pdated 2I.f-o:L-J-o).:;_ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' 
\ -A~~ 

~"'""") -~ ' 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

Dated: "2f:t_.o3.2023 (fl ~ No.q qqf_ q 6- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Madhya Parvaz , Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y 75-S ~)..c::."Ys /RG/LP Dated:>Y .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sandeep Kumar 
S/0 Roshan Lal 
RIO Kandna Tagood, Mughalmaidan, District Kishtwar. 
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vide notification No. /36o j ')()')...l/12/b dated 11:-11- 'J..o)_/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

.-; · ~ov-~ 
(Mohammad Yasin Beigh) 

R~istrar (Adm.) 

No:tJ'Jq7-/"'oo (;. RGILP Dated: 4 -03.2023 ffY_ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sandeep Kumar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4 956 at )_o~ /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashutosh Khanna 
S/0 Sh. Pardeep Khanna 
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RIO H.No.156, Ward No.ll, Shanker Nagar, Tehsil Haveli, District Poonch 
AlP H.No.291D, Lower Shiv Nagar behind Govt. Women Polytechnic College, 
Jammu 

vide notification No. f453 qf 'JtYU/t..&, dated /6 - /J-~)o)-1 for a period of one 
( 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ · v(V~ 

No: (oo7- tl-

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

RG/LP Dated: 2!:{_.03.2023 @._ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ashutosh Khanna, Advocate 

...... for information and necessary action. 

,-, . 
Registra 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~07 i wYS /RG/LP Dated: ,.?f .o3.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vishal Veer Singh Langeh 
S/0 Karan Singh 
RIO Halqa, Marh, Jainmu. 

vide notification No. f ~?>o if:J!JU/{(0, dated {6-11- .2-<J2-/ for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ _.~~ 

~ · ~ 
.(Mohammad Yasin Beigh) 

No: Lo6/~ -1 (S: 
~istrar (~m.) 

RG/LP Dated:2!f_.03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vishal Veer Singh Langeh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ft && 4 ~a>3 /RG/LP Dated: ;;f .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sahil Mushtaq 
S/0 Mohd Mushtaq 
RIO H.No.519, New Plot, near Masjid, Jammu 
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vide notification No. l$] ·6 of ~1-1 / RCn dated 11--12-- .)...o)-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sahil Mushtaq, Advocate 

..... . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: &&q 4> ~'>3, /RG/LP Dated:J1 . . 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Qadeer Ahmed 
S/0 Mir Hussain 
RIO Bhata Dhurian, Tehsil Mendhar, District Poonch 
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vide notification No. /S~l.. of ).o)-1/R~ dated lt--l )....~')..()')....\ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,.-, · ~w-~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: I Oo )..) -~ 3> r.::J, * . RG/LP Dated: 24--.03.2023 't:_. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Qadeer Ahmed, Advocate 

.. . ... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~CfD ~)-o~'s /RG/LP Dated::?i( .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Hina Kumari 
D/0 Bir Bahadur Thapa 
RIO H.No.300, Nai Basti, Satwari, Tehsil Gardigarh, Jammu 

vide notification No$ 1 ~ l!>n{~ ( LPdated '.l-Y-o1-1.o"2-'2- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ (/if~ 

r-J • (~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

Dated: ~.03.2023 @2.__ ~ No: [o b~Y- Yb- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hina Kumari, Advocate 

... ... for information and necessary action. 

\ .IN'~ 
rt ' .~ .. 
Registrar~ 

cg 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y q ( ~)-oJ1 /RG/LP Dated: ':>lr .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Suheem Wahid 
S/0 Abdul Wahid 
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RIO Mominabad, Lane-1, Batamaloo, New District Court Complex, Srinagar 

vide notification No. ~ "1-1- dated ) ~-lo .- ~ l q for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ().A~~ ,_., . ~ 

(Moham~ad Yasin Beigh) 
Registrar (Adm.) 

RG/LP Dated: .2!{_.03.2023 @_____ ~ No: foo4/- ~ 6 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court o( J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Suheem Wahid, Advocate 

...... for information and necessary action. 

~ - ~IN'~ 
Registrar ~m.) 

~ . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4 ~ )_ ab ~\1 /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tawheeda Habib 
D/0 Habib Ullah Dar 
RIO Nangerpora, Mughama, Tehsil Kunzer, District Baramulla -193121 
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vide notification No. liS of )(;J.-1 /;..0/LPdated :2-~- o )._ ... ~ '.l.-2- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ · w-~ 

,.-, . ·~ 
(Mohammad Yasin Beigh) 

No: f Oo ~ 7 ..---S S RGILP 

Registrar ~m.) 

Dated: 2i{_.o3.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamniu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief. Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tawheeda Habib, Advocate 

.... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4 CJ "!:, 1 kj /RG/LP Dated:~, .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shivdev Singh Saini 
S/0 Kuldip Singh Saini 
RIO Kool Kalan, P/0 Arnia, Distt. Jammu 
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vide notification No. lr) fr:J dated I o -() f-~.l.o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ (>J-~ 

~ - ~ 
(Mohammad Yasin Beigh) 

No: /ooS4-6o RGILP 

1Jegistrar (M~-) 
Dated: 2:!j_.o3.2023 r 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shivdev Singh Saini, Advocate 

...... for information and necessary action. 

{;jistr 



, -~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y q 4 ~ ).oy_s /RG/LP Dated:>o/ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ishfaq Rasool Sheikh 
S/0 Gh Rasool Sheikh 
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RIO Pahallan, Tantraypora, Taqwa Mohalla, Tehsil Pattan, Distt. Baramulla. 

vide notification No ....... /....;;;~_q...;_cr.....;..._ ___ dated /o-o3...- l.o'J<J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~~ 

r-J • I~ 

----.... 

No: Lt:Jb ~~ '--- bb RG/LP 

Copy forwarded to the:-

(Mohammad Yasin Beigh) 

~gistrar ~dill.) 
Dated:.a.o3.2023 (_!t 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishfaq Rasool Sheikh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y £jS ci).-C))(S /RG/LP Dated:>V .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shafayat Chowdhary 
S/0 Mohd Azam 
RIO Plangarh, Tehsil Thanamandi, District Rajouri. 
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vide notification No.:ff~ f8?l.t/f2A/Lfdated I )._- o 8 ~ J-t>2-J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ · P/J'-~ 

,--, · ~ 
(Mohammad Yasin Beigh) 

R~strar (Adm.) 

No: ( b Db/-J ~ RG/LP Dated: '2!j_.03.2023 ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Shafayat Chowdhary , Advocate 

..... . for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers .ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Y q6 ~)-c d) /RG/LP Dated0{ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anil Krottara 
S/0 Ashok Kumar Krottara 
RIO Village Sanyal, Hiranagar, District Kathua. AlP Ward No.16, Shiva 
Nagar, District Kathua. 

vide notification No .~4oof- J.o).J/~67/Lf(jated /Lf..-ol-1c'2: ) for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~ 

r; · ~ 
(Mohammad Yasin Beigh) 

R~istrar ~m.) 

RG/LP Dated: 4-.03.2023 {.ft -...-r--
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anil Krottara, Advocate 

... ... for information and necessary action. 

~ ·~(M~ 
Registrar (Adm.) 

(Q___ ' ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 4q7 ~)<>>3, fRG/LP Dated:>¥ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jaskaran Singh 
S/0 Gurdeep Singh 
RIO Chak Jaffar, Marh, District Jammu. 
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vide notification No. loLtit ~ }ty')...f/1?. 9-! dated llJ-v9- A>J-1 for a period of one 

year has been extended till 31.03.2024 . subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ · OV'~~ 

,--., . ~ 
(Mohammad Yasin Beigh) 

R~istrar (~m.) 

RGILP Dated: 2!f-.03.2023 g[__ =,----

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jaskaran Singh, Advocate 

..... . for information and necessary action. 

\ fN' vJ.. 
,-, . \_.-·:-~ .,--
Registrar (Adm.) · 
(iL ~"""--+---



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: y 9 &·d-,'>oyS /RG/LP Dated: :Vf ,. 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Murtaza 
S/0 Miyan Khan 
RIO Rajpur, Bhatta (Kamila), Nowshera, District Rajouri. 
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vide notification No. (o~412tJ2-~IR. 6z,ILPdated Jlf~o9- )-o )-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~ 

,-, · ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

(!! ~ No: /e;o qy_ /o I 6o RGILP Dated: ~.03.2023 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Mohd Murtaza, Advocate 

... .. . for information and necessary action. 

r"" . ~j').A-vJ...-
Registrar (Adm.) · 

g !f-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

0 
/RG/LP Dated: .,.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Muhammad Shakeel Bhat 
S/0 Gh Nabi Bhat 
RIO Asham Sonawari, Sumbal, District Bandipora. 
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vide notification No. / o5f ~ 2-v)../je-&tjlldated ( Lt ~ o9 .... )()~I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ OJ'-~~ 

~ · ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: /o/18· ,£/ RG/LP Dated: 'Y'1 .03.2023 (jf[ ~ 
( 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Bandipora. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Muhammad Shakeel Bhat, Advocate 

. .. ... for information and necessary action. 

,.., . Vw-~ 
Registra* dm.) 

eft 



-
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 

.(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S8t (/ ').!?>-} /RG/LP Dated: ,._.., .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohammad Ismaiel Pir 
S/0 Ab Rashid Pir 
RIO Anderhama Pir Mohalla, District Kupwara. 
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vide notification No. lo~g 1-~?d/RoytRJated fl.f- oC] .- 2-ol-- I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

":' By Order 

,--, · ~~~ 
(Mohammad Yasin Beigh) 

No: /o I'¥( --33 
R~strar (~.) 

RG/LP Dated: L.i_.03.2023 {!!!___-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Mohammad Ismaiel Pir, Advocate 

...... for information and necessary action. 

__, . ~~ 
Registrar (Adm.) ~ 

{[, ~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~c/ ~ ?-o>- ~ /RG/LP Dated: ~If .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Humerah Firdoos 
D/0 Firdoos Ahmad Bisati 
RIO Kupwara, Bumhama, Momin Abad, District Kupwara. 
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vide notification No. I 0 l LJ ~?-oU J f2lr1 dated !lt- tfj ... '.2-t>).... l · for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,--, - ~ov-~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: lot!> £ - '1r RG!LP Dated: ...J!i_.03.2023 & ~") 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publicaUon in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Humerah Firdoos, Advocate 

.... .. for information and necessary action. 

_ \___-ov-~ 
Registrar (Adm.) 

@__ ~-1' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S..ov ~}oyJ, /RG/LP Dated: 0 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gourav Naagar 
S/0 Anil Kumar Sharma 
RIO Ward No.4 RakhDhok Jourian, Jammu. AlP H.No.313, Sec-3 Lane-3, 
Shiwalik Puram, Janipur Colony, Jammu. 

vide notification No.I oll.ef 2o 1-l jf-61 dated I lf~tJj- /-o2..J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~~~ 
(Mcibammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: 2::t_.03.2023 C!L ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Gourav Naagar, Advocate 

.. .... for information and necessary action. 

r> · ~w~ 
Registrar (Adm.) 

(!! ~'> 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~o3 ~ )..o vJ /RG/LP Dated: 0 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Amandeep Kour 
D/0 Manohar Singh 
RIO H.No. 41, Sec-7, Street-2, Nanak Nagar, Jammu 
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vide notification No. 996 1 :lt:Jl-1/&fu dated / 4-dl~ 2-oJ.-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ · ~~~ 
(Moha~in Beigh) 

~istrar (Adm.) 

No: /<>lSD .- ~?/: RGILP Dated: v'f.03.2023 ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Amandeep Kour , Advocate 

...... for information and necessary action. 

\ ~ 
,......, . ~fA/'-----:--
Registrar (Adm.) 

@_ ~p 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ,f;_tJI.f 71 ~1:::3. /RG/LP Dated: .l--t .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aakir Rasool 
S/0 Hilal Ahmad Shah 
RIO Golshan Abad, Charari Sharief, District District Budgam. 
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vide notification No.9'14 4/-"J..cU,/Kth dated ILf~oCf ~ ')..[)'2-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aakir Rasool, Advocate 

.. . ... for information and necessary action. 

• ,, ()V'-~ 
,...--, ~ ~ 
Registrar {Adm.) 

g ·~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: fo( /"'ovJ' /RG/LP Dated: ?--'J .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anees Ul Islam Asmi 
S/0 Firdous Ahmad Asmi 
RIO Tang Bagh, Eidgah, Srinagar, Kashmir. 
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vide notification No. /oofa{ 'J.c').,f / R& dated fY-oCJ.-2-oJ-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ w-~ ,......, r ~ 

(Mohammad Yasin Beigh) · 

R{?istrar ~,~·~ 
No: /c I ;fp - -;:f;f- RGILP Dated: 'Y1 .03.2023 ~ £ /\';(\ / 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anees Ul Islam Asmi, Advocate 

.... .. for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: SoC # roYl /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aadil Bashir 
S/0 Bashir Ahmad Bhat 
RIO Kilam, Bozagam, Herpora, Tehsil Devsar, Kulgam. 

vide notification No._ . .....::kh~.....__ __ dated Ob- oY- )o 11- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' ,_,,~orr~ 
(Mohammad Yasin Beigh) 

~istrar (Adm.) 

No: __._! ~>;;...l--';:fd..__ ... _8_( _RGILP Dated: '0f- .03.2023 ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kulgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Aadil Bashir, Advocate 

. ..... for information and necessary action. 

\ ~..;:__ 
,.-,. ~ ~ 
Registrar (Adm.) 

@; %1~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: (. .-;f- p r3 /RG/LP Dated: )17 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shoket Ali I 
S/0 Mushtaq Ahmad 
RIO Lassana, Tehsll Surankote, Distt. Poonch 

vide notification No. I 2-s- dated {!) '"f ~oLf .- 'J.o I 9-- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B okgrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewaJ I extension of provisional licence/enrollment must be 
sought before the ldate of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~ · ~~~ 
(Mohammad Y asin Beigh) 

~istrar (A~T~/~ 
No: /a! 86 'q ~ RGILP Dated: :r'l .03.2023 (!!____ L /.:y1•_.. 
Copy forwarded to the: -

I . 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, G6vernment Press, Jammu for publication in the next issue of 

Government / Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Ch"ef Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shoket Ali, Advocate 

...... for information and necessary action . 

..., . ~eN'~ 
Registrar (Adm.) 

(fl_ ~) 



' 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S08j )<>Y) /RG/LP Dated: :r'! .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aditya Vikram Sharma 
S/0 Ravinder Sharma 
RIO H.N.249, Nai Basti, (Satwari), Tehsil & Distt. Jammu 
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vide notification No. I ~ S" 4 dated )_{, - I').. ... ':2-o) T- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal J extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ __. ~~,.----

,-,. ~· 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: Y'f .03.2023 @; ~') 
Copy forwarded to the: -

No: 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Aditya Vikram Sharma, Advocate 

. ..... for information and necessary action. 

___, . ~~~ 
Registrar (Adm.) 

~ ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: go j,..» /RG/LP Dated: H .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gh Rasool Mir 
S/0 Ab Gani Mir 
RIO H.No.52 A LD Colony Rawalpora, Sanat Nagar, Srinagar 
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vide notification No. 9 /6 · dated .22-~ /( .-- )-o 19 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate ·is ordered there before. 

By Order 
\ ON-~~ 

r7 · '~ 
(Mohammad Yasin Beigh) 

No: Jo~f ,. o<B RG/LP 

Registrar (Adm.) 

Dated: ..11.._.03.2023 @___ ~1-/0 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Gh Rasool Mir , Adv6cate 

..... . for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~~~j Wlr> /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Monisa Manzoor Mir 
D/0 Manzoor Ahmad Mir 
RIO Khwaja Pora Nowshehr~, Eidgah, Srinagar. 

vide notification No. I obo ~ ~1-1/11,0!/H:Jated lit- tJ 1~ J-o:J.-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~ ,...., . ;\..__----"' 

(Mohammad Yasin Beigh) 
R~istrar (Adm.) 

RG/LP Dated: r'1 .03.2023 {f!__ %!~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Monisa Manzoor Mir , Advocate 

... ... for information and necessary action. 
~ 

' Q.tJ-- ....,.--
~~ .-.:-
Registrar (Adm.) 

~ %\i, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: .>j-y i: }t:¥y} /RG/LP Dated: rY.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Faisal Muzammiel 
S/0 Fayaz Ahmed Bhat 
RIO Karfali Mohalla Srinagar, District Srinagar. 
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vide notification Nol-4o 1 ~')../(1?./ajt.Pdated (.L.~o9~ )o2-l for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ,..., . Vov-~ 
(Mohammad Yasin Beigh) 

No: /oy'Y) , 3o 
R~istrar (A~1 ~/.:~~ RG/LP Dated: 'Y-'1 .03.2023 (!!__ /"P...;( r1· 1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Faisal Muzammiel, Advocate 

..... . for information and necessary action. 

\ QAr~ 
r'") • ·~ 
Registrar (Adm.) 

cR ~1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S13 im /RG/LP Dated: '))1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aftab Alam 
S/0 Mohd Alam 
RIO Ward No.4, District Rajouri. 

vide notification No. \ 5 Yo dated t"l ~v1..-..-'loW for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~~ ,_.,, ~ 

(Mohammad Yasin Beigh) 
~istrar (Adm.) 

No: ---lo,;;;./o_Y._~/_,......_; .;;;_g __ RG/LP Dated: !:!t_.03.2023 ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Aftab Alam, Advocate 

. .. ... for information and necessary action. 

\___.- ' ~..._,-

,_.,. ---
Registrar (Adm.) ' 

£- ~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: f/'1 ¥ ).oY3 /RG/LP Dated: 'Y'1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akash Kumar 
S/0 Pardeep Kumar 
RIO W.No.17, H.No.308, Omara Morh, P.T.C Road, Udhampur. 

vide notification No . ....~,.l ....;;.o.....::O::;....~~--- dated oa, .- o I-- 2.o 2-o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RGILP 

,.-, . ~ cw--i:--
(Mohammad Yasin Beigh) 

R~istrar (Adm.) 

Copy forwarded to the: -

Dated: ..1::'!_.03.2023 (!!__. %1~ 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6, 

7, 

Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Akash Kumar, Advocate 

... .. . for information and necessary action . 

,-, . \_____-~ 
Registrar (Adm.) ~ 

(£t %f) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: .5tS: (/ 'McJ /RG/LP Dated: 01.03.2023. 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms: Poonam Kaul 
D/0 Rajinder Kaul 
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RIO H.No.6, 1-C East Extension Marble Market nea·r Sai Baba temple, 
Mattoo Colony, Trikuta Nagar, Jammu. 

vide notification No. l o 6 2- dated &9-t>l-~:l.-o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~-L--~ 
(Mohammad Yasin Beigh) 

No: /o)('l 't{;.S 't RGILP 

C\.yegistrar (A~.)-
Dated: Y1 .03.2023 . ~~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Poonam Kaul, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: {/~ 1 )<lH /RG/LP Dated: ;rl.f .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rohit Kumar 
S/0 Raj Kumar 
RIO Village Kahila, Tehsil Bhaderwah, Distt. Doda. 
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vide notification No. { D [) 2- dated \ o -ol-'l.o:lo for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ,-,-v~h-
(Mohammad Yasin Beigh) 
9Jlegistrar (Adm.) 

RG/LP Dated: ...l:::!L-03.2023 ffl~) ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rohit Kumar, Advocate 

... .. . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: .S:I;;t(/'><>Jd /RG/LP Dated: 01 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rashid Mohi UdDin Wani 
S/0 Ghulam Mohi UdDin Wani 
RIO Hamza Colony Saidpora, Dangerpora, District Baramulla. 
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vide notification No. ( 3 b cz 1 2-o2.t I ~~ed r 1-l ( t/ 'l.(, 2, for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ · ~~ ,....,. ~ 

(Mohammad Yasin Beigh) 

No: I oY63 ,. # RG/LP 

~istrar ~dm.) 

Dated: 2:1_.03.2023 ~\~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla,. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rashid Mohi UdDin Wani, Advocate 

...... for information and necessary action . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION -
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

/RG/LP Dated: Y1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ram Saroop Sharma 
S/0 Sh. Babu Ram Sharma 
RIO Vijaypur, H.No. 95 Ward No.8, District Samba. 
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vide notification No. I ?:>8 ~ ~ ?.cJ.-1 I §~ed f ?--/I 1 J ).o 1-f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ ,..,..+---
,-, · \.._/ 

(Mohammad Yasin Beigh) 
~gistrar (Adm.) 

Dated: .1:1_.03.2023 ~ No: /o r::l!..-~ RG/LP ____:.~....:..:..._:.......=;.._ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Ram Saroop Sharma, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: {/? -1 l-o k.? /RG/LP Dated: Y1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Swarnath 
S/0 Som Datt 
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RIO Vijaypur Wd. No. 13, H. No. 48, Near Vishawakarma Mandir, District 
Samba. 

vide notification No. I ~'1-0 % 'k'-1 /§a1'ed I ':r( 1 Y 'X>::..' for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ -A~~ 

(M~ha~a~in Beigh) 
~egistrar (Ad~ 

RG/LP Dated: 'rl_.03.2023 \~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Swarnath, Advocate 

... .. . for information and necessary action. 

k
. 
~ 

~ · 
Regist ) ---r-
9-J/ ~~\&J?> 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: f Yt' ~~'Y> /RG/LP Dated: J/1 .03.2023 
V' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shahistah Gani 
D/0 Abdul Gani Dar 
RIO Galwanpora, Baghwaan Mohalla, Sebdan, District Budgam. 
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vide notification No. I'Oj l 1 'l--ol.-fli a'fJd It f It 1 ~')..j for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

rJ . 
(Mohamma Yasin Beigh) 

RG/LP 

~gistrar (A~.) 

Dated: r'1 .03.2023 ~~? 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shahistah Gani, Advocate 

.. ... . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: £'0r~-H /RG/LP Dated: Y, .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Surender Kumar 
S/0 Shiv Datt 
RIO Ward No.2 Ramnagar, Panditon KA, Ramnagar, District Udhampur. 
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vide notification No. f ?,f)~ % "l.o:J..r I ~~ed f 1-/ II,/ 2.-o*'l-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

r? ' ~~ 
(Mohammad Yasin Beigh) . 
vegistrar (Adm.) 

Dated: _l:i,.03.2023 ~:.._:., 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association , Udhampur. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Surender Kumar ,Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: fy'J..-1 }o).-!, /RG/LP Dated: 'lA1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Imtiyaz Ahmad Rather 
S/0 Abdul Ahad Rather 
RIO Chanthan Chekpora Tehsil Beerwah, Distt. Budgam. 
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vide notification No. ( lf ~ ~ dated b b / b~(w'"J..o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I . extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ · VJ'-~ 

,-, . I~ 
(Mohammad Yasin Beigh) 
~gistrar (Adm.) 

RGILP Dated: Y~ .03.2023 ~Q~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Imtiyaz Ahmad Rather, Advocate 

... ... for information and necessary action . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: SJ'1 i )cY..!. /RG/LP Dated: 'VI .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Junaid Tahir 
S/0 Mohd Tahir 
RIO Pran Bhawan, Mattan, Anantnag. 
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vide notification No. f b 0 1- dated ff / o ~ / '2-o~for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,.., . ~~~ 
(Mohammad Yasin Beigh) 

No: /o3'-?> .-2,~ RG/LP 

Copy forwarded to the: -

~istrar (Adm.) 

Dated: '),Jf .03.2023 · ~\i~ 

1. Principal District and Sessions Judge, Anantnag . 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Junaid Tahir, Advocate 

.. . .. . for information and necessary action. 

r? " ~ ~ 
Regis~m.) ' 

w \~~\~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: f;'>'{ j)oY) /RG/LP Dated: )--'? .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umair Bin Bashir 
S/0 Bashir Ahmad Ganaie 
RIO Koil Pulwama, Mohalla Wanpora, Tehsil & Distt. Pulwama. 
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vide notification No. f b U dated 16 / fJ"~ / ')..o l-o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ - l----(W~ 

(Mohammad Yasin Beigh) 
~gistrar (Adm.) 

RGILP Dated: 'Y '1.03.2023 \lbvx~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Disttrict Bar Association , Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Umair Bin Bashir, Advocate 

...... for information and necessary action. 

• 
\ ~~ _,.., 

r-, ·~ ~ 
Registrar (Adm.) 

crv ,Cft ~~~~ 



HIGH COURT OF J AMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: £~ i"y}> /RG/LP Dated: 'Y't.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umaar Maqbool 
S/0 Mohammad Maq boo I Dar 
RIO Wanigam Payeen, Eid Gab Colony, Tehsil Pattan, Distt. Baramulla 
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vide notification No. ( 6 b 7- dated 16/0 B/ '--o'J...o for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

.-, - ~~ 
(Mohammad Yasin Beigh) 

RG/LP 

~gistrar (Adm.) 

Dated: 0 .03.2023 . ~'?p~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in · the next issue of 

Government Gazette. 
4. President, District Bar Association , Baramulla. 
5. CPC e-Courts , High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Umaar Maqbool, Advocate 

...... for information and necessary action. 

,. ~~-=-
~trar (Adm.) ' 

. ~'b1J:3 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: {;2-J-fY). /RG/LP Dated: Yf.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aabid Hussain Bhat 
S/0 Abdul Jabbar Bhat 
RIO Shahngari Mawar, Tehsil Qalamabad, District Kupwara. 

160 

vide notification No. 4 B 2- ~ !).o.l .. d ~ted ~9- o 3- ?-o)....l for a period of one 

year has been extended till 31.03.2024 ~ubject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. \ - W'~ ,._, . ~ 

(Mohammad Yasin Beigh) 

RG/LP 

~egistrar(Adm.) 

Dated: -..2::!_.03.2023 ,if~\~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aabid Hussain Bhat, Advocate 

.. .... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: .$;!-~ ~ '}<>Yl /RG/LP Dated: Yt.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Krishan Dinker Sharma 
S/0 Vijay Kumar 
RIO Satrayan, Khurd, Tehsil R.S. Pura, District Jammu 

vide notification No.lrga, ~ 9-t>'l-l } ~~i£ ~~--o6...-l-ol.f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,-. . ~~ 
(Mohammad Yasin Beigh) 

No: /o ?;S(r £~ RG/LP 

Copy forwarde~~{) the: -

~egistrar (Adm.) 

Dated: 1t_.o3.2023 ~~\~ ~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Krishan Dinker Sharma, Advocate 

· ...... for information and necessary action. 

\ w.:i:---
,-,. ~ ' 
~egistrar (Adm.) 

v ~~12}~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S::J!i ~V>>-l /RG/LP Dated: ~y .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Harman Khorana 
S/0 Sadeev Singh Khorana 
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RIO 186 AID, Green Belt Park, Gandhi Nagar, Tehsil & District Jammu. 

vide notification No.5f;> 2. "Q '1-o'l-4/ ~~~~ f:J 3 l 01-/ ~_,__, for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ (#~ 

,......, . \.__---"' 
(Mohammad Y asin Beigh) 

No: lo36f~1v 

v -egistrar (Adm.)' 

RG/LP Dated: Yf .03.2023 ~~? 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Harman Khorana, Advocate 

... ... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: f&o 'l)o'Y!> /RG/LP Dated: y't .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Suraya Bashir 
D/0 Bashir Ahmad Dar 
RIO Furrah Mirbazar, Dangerpora, Tehsil & District Anantnag. 

vide notification No ::rl!; 0 1J '2-<> :l-1/ ~~~ I "'I o !f ">-o :L I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ___, . L---'~ 
(Mohammad Yasin Beigh) 

No: RGILP 

~gistrar (Adm.) 

Dated: ..11.__.03.2023 . ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website . 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Suraya Bashir, Advocate 

. ..... for information and necessary action. 

n . 
Registr ·v Adm.) 

~) 

-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: t;'?/7-yo'r:J /RG/LP Dated: 'J--'1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajaypal Singh 
S/0 Bhagat Singh 
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RIO 85/1 Ajit Nagar, Gadigarh Upper, ,.sil South Jammu, District Jammu. 

vide notification No.:f-P:>b 1 -:2-ol.t{~&tJted l )..-ofi,. ~ ';)..-( for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~(p~ 

~ · ~ 
(Mohammad Yasin Beigh) 
y egistrar (Adm.) 

RGILP Dated: ~.03.2023 ~ No: lo 'too , o ;{= 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ajaypal Singh, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: f';y/1 ,.0 /RG/LP Dated: H .03.2023 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Haroon Rashid Qureshi 
S/0 Mohd. Rashid Qureshi 
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RIO Village Ghani, Tehsil Mankote, District Poonch AlP 185-A Janipur 
Colony, Jammu. 

vide notification No~4l-CSO )..e:u f ~eJifed I'--~ ~ -l-ol.J for a period of one 

· year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ ~-<-,...., .~ 
(Mohammad Yasin Beigh) 

v egistrar (Adm.) 

RG/LP Dated: Y~ .03.2023 ~'!> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Haroon Rashid Qureshi, Advocate 

... ... for information and necessary action. 

r) - ~~~ 
Registrar (Adm.) ~ 

v ~~ 
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HIGH COURT OF J AMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: £'~!> j">o>-3 /RG/LP Dated: '>-4 .03.2023 

Provisional admission granted_ under Advocates Act, 1961 in favour of 

Ms. Iqra Rasool 
D/0 Gh Rasool Baba 
RIO Devi Angan, Hawal, Tehsil Khanyar, District Srinagar. 

vide notification No.?'-t 81J ':4>~ /R~~tJd l 2.-b9..- :l--ol-J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~·~tp~ 
(Mohammad Yasin Beigh) 

· V egistrar (Adm.) 

No: )o'f/6 .-"v'!> RG/LP Dated: Y1 .03.2023 ~\'\<) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website . · 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Iq ra Rasool, Advocate 

. .. ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 52.f ;/)<>d /RG/LP Dated: y~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nusrat Maqbool 
D/0 Mohammad Maq boo I Dar 
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RIO Umer Colony A Ladoora Rafiabad, Tehsil Watergam, District 
Baramulla. 

vide notification No.7- S '?- "6 :l.t> 21/ R %1.1/ed I 'J.f b fl / 'J-.o 2- I for a period of one 

year has been extended till 31.03.2024 subject · to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. \ ~~ 

,..., . ~ 
(Mohammad Yasin Beigh) 

cp)legistrar (Adm.) 

RGILP Dated: ~ .03.2023 ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Baramulla. 
5. CPC e-Courts , High Court of J&K and Ladakh, Jammu for uploading on 

the official website . 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nusrat Maqbool, Advocate 

.. . ... for information and necessary action. 
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HIGH COURT OF J AMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S?;b i~'Y3 /RG/LP Dated: .)/1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Razya Ramzan 
D/0 Mohd Ramzan Gojree 
RIO Bohipora Near Degree College, Tehsil & District Kupwara. 

vide notification No. "1:61. ~ '-<>l-1/ ~~/!!J I~/ D {}, {X> 'l./ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RGILP 

~~~ 
(1\fubammad Yasin Beigh) 

v egistrar (Adm.) 

Dated: :YY .03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association , Kupwara. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Razya Ramzan, Advocate 

. ..... for information and necessary action. 

1 
ov-~ 

~· ----~istrar (Adm.) • 

. ~'? 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ".?> 1 r v'J> /RG/LP Dated: ~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Narinder Singh 
S/0 Shanti Parkash 
RIO Pora Balla, Tehsil Bhalessa Gandoh, District Doda. 
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vide notification No. I ~ f fJ ~ 1-ol-f / §a~ed ll/ I?}')..() 2-, for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ..-/1(N~ 

(M~ha~ Yasin Bei~h) 
- 9Vl.egistrar (Adm.) 

RGILP 

Copy forwarded to the: -

Dated: ~ .03.2023 ~ 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association , Dada. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website . 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Narinder Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising power·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: A~ ~1->'1-3 /RG/LP Dated: 'V'1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Yasir Ahmad 
S/0 Farooq Ahmed 
RIO Chaka, Mohalla Chuchatter, Tehsil Rajgarh, District Ramban 
AlP Lane No.5, Malik Market, Channi Rama, Jammu. 
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vide notification No. I S"!fr ~ '4u l~ted I"'+L I ?.-('l--o 2-f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned . University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
I - ,.,.. v-J. ......-:-

(M6i.a~asin Beigh) 
W gistrar (Adm.) 

RG/LP Dated: Vf .03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yasir Ahmad, Advocate 

.. . ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
.(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~)1 ~}()'Y) /RG/LP Dated: y-'1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Diksha Devi 
D/0 Devinder Kumar 
RIO Village Cheka Bhaderwah, Tehsil Bhalla, District Doda. 
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vide notification No. f l..ffb tsfJ '-o'),J / §~ed I~ /1 ?1 "l--r> 21 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,.,. ~~~ 
(Mohammad Yasin Beigh) 

No: _/~o_Y_t~~ -~~~~~_RG~P 

V egistrar (Adm.) 

Dated: Y1 .03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Doda. 
CPC e-Courts , High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Dil{Sha Devi, Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: £"'1. i~Y> /RG/LP Dated: :V'1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms Sheetal 
D/0 Rattan Singh 
RIO Ward No.3, Upper Bazar, Tehsil & District Ramban. 
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vide .notification No .16t:))- on 4l-1/ R4lated IB/ 12-,/ ";.-o'U for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ --w~ 

,.-, . ~' c 
(Mohammad Yasin Beigh) 
cp)egistrar (Adm.) 

No: /olf'ft1 .- 8 / RGILP Dated: .YY .03.2023 ~_). 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Ramban. 
CPC e-Courts , High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms Sheetal, Advocate 

. .. ... for information and necessary action. 

~ - ~~~ 
~strar (Adm.) · 

~\ 



./ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~'11 1 '1<>-:\ /RG/LP Dated: J.-A1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Riya Sharma 
D/0 Gopal Sharma 
RIO 46-EWS Housing Colony, Tehsil & District Udhampur · 
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vide notification No. I r;lJ3 ""f) "h>'l-1/R:a~d I f) /1¥ 2-o:l. f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ (P~ 

,-,. ~ 
(Mohammad Yasin Beigh) 

V egistrar (Adm.) 

RG/LP Dated: ~.03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Riya Sharma, Advocate 

...... for information and necessary action. 

. l_-:.eN'~ 
:Rigistrar (Adm.) · 

Cfv ~~ 



HIGH COURT OF J AMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: .£'1'Yt ~~ /RG/LP Dated: 'Y'1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arph Bharti 
S/0 Ajay Bharti Gupta 
RIO H.No. 42, Ward No.2, Tehsil R.s. Pura, District Jammu -181102 
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vide notification No. :1-S i '-o?..l:l R:fAk~d ?-3/o2..../')..o:J-1- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~OV'~ 
(Mrih~mmad Yasin Beigh) 

No: RG/LP 

~..Cgistrar (Adm.) 

Dated: J!t.o3.2023 ~7 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arpit Bharti, Advocate 

...... for information and necessary action. 

- l_c~-d-
~~i~trar (Adm.) .. 

'V ~~ . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exe1·cising powe1·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 5'4~ 1 )<>Y3 /RG/LP Dated: 'Y7 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pervaiz Amin Wani 
S/0 Mohd. Amin Wani 
RIO Batpora Vailoo Gasrun , Pahloo, District Kulgam. 
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vide notification No./31-S ~ ~,__,~ ~~ted I g.-/lt /'-<>2-f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association , Kulgam . 
CPC e-Courts , High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Perva iz Amin Wani, Advocate 

. .. ... for information and necessary action. 

• ~0\1'~ 
~istrar (Adm.) v 

v ~' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 5: '1 Y. 1 'WI-> /RG/LP Dated: ~It . 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mudasir Qadir 
S/0 Gh Qadir Hajam 
RIO Surasyar, Hajam Mohlla, Tehsil Chadoora District Budgam. 

176 

vide notification No. l~t? 1 ).ozfl~~ted r::rfrV '--ol---1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ ~* ,-, • I~ 
(Mohammad Yasin Beigh) 

V egistrar (Adm.) 

RGILP Dated: 'Y't .03.2023 ~) No: I o£oft>,. I; 
• 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Budgam. 
5. CPC e-Courts , High Court of J&K and Ladakh, Jammu for uploading on 

the official website . 
6. lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasir Qadir, Advocate 

.. . . . . for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: f '1J -1 '}<JY!> /RG/LP Dated: v'1 . 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sumara Javid Khan 
D/0 Javid Ahmad Khan 
RIO Sail Chursoo Awantipora, District Pulwama. 
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vide not~ication No. 13~) ~ 'J..o:J-1 /!a~d 11( tt/ 2-o)..f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ -(/'/'~ 

,........,. ~ 
(Mohammad Yasin Beigh) 

V egistrar (Adm.) 

No: lofl'f,.. 'Y/ RG/LP Dated: Y+ .03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Pulwama. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the offici al website. 
lncharg e Chief Librarian , High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Sumara Javid Khan, Advocate 

. .. . .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Syb i 1-0'1-:1 /RG/LP Dated: .Y'1.03.2023 

Provis ional admission granted under Advocates Act, 1961 in favour of 

Mr. Zubair J avaid Parimoo 
S/0 Javed Ah med Parimoo 
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RIO H.No.89, Pamposh Colony, Natipora, Tehsil Chanapora, District 
Srinagar. 

vide notification No.!S"";:;-~ 1J )o:l-1/ ~~ted l:r;t?./J.-o?...f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: It> .fy--y ..... 'l--1 RGILP 

Copy forwarded to the: -

~ -A\#'~ 
(~~am~~in Beigh) 
v egistrar (Adm.) 

Dated: Y~ .03.2023 ~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the officia l website. 
6. lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zubair Javaid Parimoo, Advocate 

.... .. for information and necessary action. 

rJ ' ~~~ 
~strar (Adm.) · 

~) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 5'11--rn /RG/LP Dated: '0f .03.2023 

Provis ional admission granted under Advocates Act, 1961 in favour of 

Mr. Aamir Ah mad Bhat 
S/0 Nom~ Mohd Bhat 
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RIO Narbal, (Sunderabad) Magam, Tehsil Narbal, District Budgam -193401 

vide notification No. 61- '1J 'lll')."l-/~1{~ )..?,/o~:D-for a period of one 

year has been extended till 31 .03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

- ~0"'~ 

No: /oS3o ,. '!; ?f 

(Nfohammad Yasin Beigh) 
~egistrar (Adm.) 

RG/LP Dated: _ti_.o3.2023 ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the officia l website . 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aamir Ahmad Bhat, Advocate 

.... .. for information and necessary action. 

- ~"""~ ~tstrar (Adm.) ~ 

w ~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF l)ROVISIONAL ENROLLMENT 

NOTIFICATION 

No: {;:!,:!. ~). /RG/LP Dated: \VI.03.2023 

Provis ional admission granted under Advocates Act, 1961 in favour of 

Mr. Avinash Sharma 
S/0 Kewal K rishan 
RIO Harsath, Tehsil Ghagwal, District Samba.A/P H.No.207, Ward No.2, 
Ghagwal, Near Ravi Canal (Babu Morh), Ghagwal, District Samba. 
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vide notification No.:l-8 ~ '-'o'-?je..e,)l£.ted ":J-3 / o?j 'J-ol--l- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

~o-rk 
(Mrihammad Yasin Beigh) 
V egistrar (Adm.) 

No: t l)~l S".- }l-- RG/LP Dated: ~.03.2023 %1 ':> 
Copy fo rwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association , Samba 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Avinash Sharma, Advocate 

. ... .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:.SY'J 4~o)'s /RG/LP Dated:>l .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Humaira Sajad 
D/0 Sajad Ahmad 
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RIO H.No. 27, Faizabad Colony, Naikbagh Natipora, Tehsil Chanapora, 
District Srinagar-Pin Code-190015. 

vide notification No. S~ 1 'J-tJ l-l(l(6t.jtYdated 2lf ~o ')..; 'J-o2--'J- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

t 

By Order \ ~~ 
(:M~ha~asin Beigh) 

R~istrar (Ad~ 

No: /SSsk:4f- RGILP Dated: 'Y7 .03.2023 {Jj_ ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, J&K High Court Bar Association, Sri nagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Humaira Sajad, Advocate 

... ... for information and necessary action. 

r; · 
Regist 

~ 

()../'-~ 
~ 

Adm.) 

~~).a~ 



182 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION . 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: Sft& </;)A>-:.> /RG/LP Dated:2J7 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Kamran Iqbal 
S/0 Abdul Rashid Lone 
RIO Ganjipora, Batwina, Tehsil Wakura, District Ganderbal.-193501 

vide notification No.38 1 2-l>ll/l?._rr,/U> dated 23 ~o)._.-)ol-l-. for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

. 
,., . ~W'~ 

(Mohammad Yasin Beigh) 

By Order 

Registrar (Adm.) 

No: ISS46-S4 RGILP Dated: 2:]__.03.2023 (!I ~f-1 
Copy forwarded to the: - · 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Ganderbal. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information · 
and also keeping record of the same. 
Mr. Kamran Iqbal, Advocate 

. .. .. . for information and necessary action. 

\ AQV'k-
~ - ~\ 
Registrar (Adm.) 

(jl . ~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:..$:~§~)<,}3 /RG/LP Dated:)J} .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nosheeba Farooq 
D/0 Farooq Ahmed Bhat 
RIO Chattabal, Baghi Sunder Bala, Tehsil Srinagar South, District Srinagar-
190010 

vide notification No.4 I oJ- 2f>1.2-f ~ln(L-P dated :2.3~o ')_ .- ~'2-l- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licenc.e/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ....., . ~()'!'~ 
(Mohammad Yasin Beigh) 

@ istrar (Adm.) · 

No: (SS".S'S'-6( RG/LP . Dated: :;ij_.o3.2023 ~~ 
Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Nosheeba Farooq, Advocate 

. ..... for information and necessary action. 

. \__-aif~ 
~istrar (Adm.) '-

(!{___ 1,1~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S~f tt/; )oy~ /RG/LP Dated:>7.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Piyush Khajuria 
S/0 Sudershan Khajuria 
RIO 219, Extn Janipur Colony, Tehsil & District Jammu -180007 
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vide notification No. f OS af).oPjMz(liJated '2-l( -o)...~ 2.-o)-2- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' 
.--. -~w v::---;-

(Mohammad Yasin Beigh) 
~istrar (Adm.) 

No: /)S6 y--b%' 
IJ). 

RG/LP Dated: 2!}_.03.2023 (££__ ~~~~3.), 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Piyush Khajuria, Advocate 

... ... for information and necessary action. 

• 

~- ~o-r~ 
Registrar (Adm.) 

@ ii?4~2> 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:S6lt ~U::>)6 /RG/LP Dated:~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Toufeeqa Bano 
D/0 Khazir Muhammad Wani 
RIO Hamray, Pattan, Village Pethpora, Tehsil Pattan District, Baramulla 
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vide notification No. f r86 1~?d /€,Y1dated l':f--ll..~')..o2-J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~~ 

r> • ~ 
. (Mohammad·Yasin Beigh) 

Registrar (Adm.) 

No: IS 6 fJt ~ J 0 RGILP Dated: L}__.o3.2023 (Q__ ~:v\J,?, 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Toufeeqa Bano, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

NoSSJ4 ~)f~ /RG/LP Dated:;;ry .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rohan Kerni 
S/0 Mangal Kumar Sharma 
RIO Lane. No.6, Chandhan Vihar, Muthi, Jammu -181205 

vide notification No. St e.f ).{)'1f:t Rc,.,( LP dated '2..~- o'l.- J.-v)...:L for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ - ~ 

(~ha~a:: Beigh) 
Registrar (Adm.) . 

No: ISS?o-. 1 b RGILP Dated:~.03.2023 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

@__ ~~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 
and also keeping record of the same. 
Mr. Rohan Kerni, Advocate 

. .... . for information and necessary action. 

I 

~- \ __.....~ 
Kegist~dll!.) 
(fl ,£~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

NoSS)-~ )oy3 /RG/LP Dated:> 7.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sheikh Zahid Murtaza 
S/0 Murtaza Ali Sheikh 
RIO Gudder, Kuttay Mohalla, Tehsil & District Kulgam -192231 

186 

vide notification No.~b 1 'JtJI.-2{£Ur/U>dated 2 ... -'f --o 2-.---'J-o2-2- for a period of one 

year has been extended till 31 .03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. , 

,.. . ~""'~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) . 

No: lSS77-8 4 RG/LP Dated: 2!}_.03.2023 (!2_ ~~~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, District Bar Association, Kulgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Sheikh Zahid Murtaza, Advocate 

. .. ... for information and necessary action. 
) 

...., . ~()A/'~ 
Registrar (Adm.) 

(fZ_ ~~·~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:553 4 ).o)3 /RG/LP Dated: J..-7 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sahil Sharma 
S/0 Subash Chander Sharma 
RIO Bowli Bazar, Sunari, Tehsil & District Ramban -182144 
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vide notification No. /ll 1 lt>'}....k( R&r/lfdated 2--5"',-o )....- ).o k.-2.-- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

. ~~~ 

No: !S.£%S- q f 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

RG/LP Dated: )2}_.03.2023 (fJ_ . ~&~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sahil Sharma, Advocate 

.... .. for information and necessary action. 

,-:. · ~<10~. 
~istrar (Adm.) ' 

(!! ~ . 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:S5~ ~~):3, /RG/LP Dated:)// .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sadia Mustafa Bhat 
D/0 Ghulam Mustafa Bhat 
RIO W.No.71,Ramdassi Mohalla, Sidhra, Jammu 

vide notification No. / 5&1 rJ.o'))/f<G,dated (g-/)_- )!2'2- I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ · ¥~~ 

r-> • ~ 
(Mohammad Yasin Beigh) 

R?:_istrar (Adm.) 
No: f.)S CJ ). - "f Q: RG/LP Dated: )7J .03.2023 ~ 

Q._ ~~~~\~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Sadia Mustafa Bhat, Advocate 

• 0 0 0 0. for information and necessary action. 

J 

. vW'-~ 
~gistrar (Adm.) 

~ 1fo1~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

NoSJS ~ ~>3 /RG/LP Dated:')J,l .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sabreena Hameed 
D/0 Ab Hameed Dar 
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RIO Hyderpora, Jawahar Colony, H.No.201 near (True Value) Maruti 
Suzuki, Chanapora, Srinagar 

vide notification No. !SE8 1 J.o'U/fJ}] dated ;g-/2-.-'Jo2..-} for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment most be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~~~ 

,_., . I~ 

(Mohammail Yasin Beigh) 
~istrar (Adm.) 

No: fS519- bob RG/LP Dated: :2._.03.2023 ~ ~~ 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Collrts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sabreena Hameed, Advocate 

...... for information and necessary action. 

\ cv-~ 
,_, . t~ ... 

Registrar (Adm.) 

(f[ ~~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:SS6~).o>-~ /RG/LP Dated:>( .03.2023 · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shazia Ayu b 
D/0 Mohamad Ayub Loan 
RIO Gander Pora, Eidgah, Srinagar. 

vide notification No./ r>9/ f1t22-I/ IC &z dated (g -I 2-- J.IJ)_.J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' 

,..., . ~v-1'~ 
(Mohammad Yasin Beigh) 

~istrar (l m.) 
No: IS f>oJ- \3 RGILP Da.ted: 4.03.2023 ~ '~ ~\~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette : 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shazia Ayub, Advocate 

.. . .. . for information and necessary action. 



., . 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No557 ~ ).o)-3 /RG/LP Dated: )-7 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sachin Manhas 
S/0 Sudershan Kumar 
RIO Sharerna Kalam, Tehsil & District Doda 
AlP Lakkar Mandi, Janipur, Jammu 
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vide notification No. { S~t; aj 'Jt?U /R0 datE?d /8-12---~ 2-/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' ~ · ~(p~ 
(Mohammad Yasin Beigh) 

No: /£6/f.t- 6 .).o RGILP 

Copy forwarded to the: -

~istrar (~.) 

Dated: a.o3.2023 (!lj__. \ ~\~\~~ 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sachin Manhas, Advocate 

.. . ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:SS8: 4).()):3 /RG/LP Dated:~7 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vishal Singh Chib 
S/0 Sham Singh Chib 
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RIO Village Dehrian, P.O Hamirpur Sidhar, Tehsil Khour, District Jammu 
AlP Sua No.1, P.O. Bathera, Tehsil Bhalwal, District Jammu 

vide notification No.156CJ ;:L®?JJI?O., dated /1-..;./J--- ~Z-1 for a period of one 
I 

·year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the-date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ .(IV'~ 

,...., . I~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: U-03.2023 ~ l::w/3~6 No: I S"6!fct- )..] 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association , Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vishal Singh Chib, Advocate 

...... for information and necessary action . 

\ - ~~ 
,-, · ~ 
~egistrar (Adm.) 

~ 1~\&_:, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S'S9 4:w>3 /RG/LP Dated: ~7 .03.2023 . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ieshan Basnotra 
S/0 Sham Lal Sharma 
RIO 201, Old J anipur, Jammu 
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vide notification No. 141v brf '.lD"J..-1/~&, dated {6..- /).....- '--l>2-/ for a period of one · 
7 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' \ --~~~ 
(Moham~i~ Beigh) 

Registrar (Adm.) 

No: J.£f0&-;\,S: RG/LP Dated: ')..) .03.2023 rf2 lif!l>j&.~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. M r. Icshan Basnotra, Advocate 

..... . fo r information and necessary action. 

\ · CV'~ 
r~ · .~ . 
Registrar (Adm.) 

tt ~8_; 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~6b ttb~c)6 /RG/LP Dated:.)..-7 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Saqib Bin Younis Bhat 
S/0 Mohammad Younis Bhat 
RIO Maisuma, Tehsil & District Srinagar 
AlP Bem ina, 347 Sector-2/C, Bilal Colony, Srinagar 
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vide notification No. I.S'l4 ~ ){>1-t/ !1?,~ dated 11: -12-r- ~2-1 for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

· Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought _ fo re the date of expiry unless the absolute/final enrollment as an 
Advoca te is ordered there before. 

By Order 
\ ~f/J'~ 

(JVlo.bank-aaY asin Beigh) 
R;.,istrar (Adm.) 

No: l£6 ;:,6-lo.- RGILP Dated: )..-?.03.2023 (!}___ ~~,~~ 
Copy fo rwarded to the : -

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Ma ager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. cr: e-Courts , High Court of J&K and Lada~h , Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

an. al so keeping record of the same. 
7. M ··. Saqib Bin Younis Bhat, Advocate 

..... . for information and necessary action. 

\ ~~~ ,...., . ~~ 

Registrar (Adm.) 

(it &a~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:S6/ ~ ~o)-_3/RG/LP ·oated:..).-7 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sachin Chhibber 
S/0 Parduman Kumar 
RIO Sunail, Tehsil Akhnoor, District Jammu 
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vide notification No. / 5 7-S" of'UJ'W ,/ R.<JJ dated !} .-\').... ..... ~'2.-J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order . , . ...., -v IJ'I'~ 
(Mohammad Yasin Beigh) 

R~strar (Adm.) 

No: /S(-,1-j '2, -S 6 RG!LP Dated: a.o3.2023 ~\~~ 
Copy forwarded to the: -

1. .Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India ~ New Delhi. 
3. Manager, Government _ Press, ·Jammu for · publication in the next issue of 

Government Gazette. · 
4. _ President, J&K High Court Bar Association, Jammu. 
5. CPC a-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

6. 

7. 

the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Sachin Chhibber, Advocate 

. .. ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S6J, 4(1 ~~ /RG/LP Dated: >7 :03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Surya Bhan Singh 
S/0 Prem Singh Chib 
RIO H.No.118, Hamirpur Kona, Tehsil Pargwal, District Jammu 
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vide notification No. l5" t 4 1 :42.1
1
/I?.,(:J dated lq- -12-.- 2-o1.-1 for a period of one 

year. has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ (Y./'~~ 

r-1 . I \__..--A 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:/56g-S6-- RG/LP Dated: :::i+-.03.2023 ca \fi\a-~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Surya Bhan Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:£63 ~';>o);3 /RG/LP Dated: iJ/ .03.2023 . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Supriya Gandotra 
D/0 Ashwani Ganotra 
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RIO Ward No.5, Near ARTO Office Jawahar Nagar, Rajouri AlP lane No.1, 
Sector-3, Sarika Vihar, Lower Roop Nagar, Jammu 

vide notification No. I S&6 1 1.ol// e.u, dated lx - 12..-- ){r)-/ for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ov-~/. 

(Mohammad Y a sin Beigh) 
Registrar (Adm.) 

@. \~~1~~ No:/26SZ---6J:> RG/LP Dated: 2!/.-.03.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Supriya Gandotra, Advocate 

... ... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S'GS ~).QyS /RG/LP Dated:)-7 .03.2023 

Provisional admission.granted under Advocates Act, 1961 in favour of 

Ms. Ulfat Bashir 
D/0 Bashir Ahmad Bhat 
RIO Fatehpora, Khawajabagh, Tehsil & District Baramulla 

vide notification No.f 5CJ I if ')o')...f/ R0 dated I "f-/2-- ~2-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,.-, . ~c>V' ~ 
(Mohammad Yasin Beigh) 

No:/£71-77 RGILP 

R}1istrar (Adm.) 

Dated:)..l .03.2023 ~ \~?i>\80 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ulfat Bashir, Advocate 

...... for information and necessary action. 

\ . c,v-----v-J. 
~'"") • . i~ 
Registrar (Adm.) c 

(f1 ~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) . 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: !.i):-L( 1 l-ot? /RG/LP Dated: '}3. .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umar Shakeel 
S/0 Shakeel Ahmad 
RIO Lane No.4, Vaski Vihar, Ban Talab, District Jammu 
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Lf> 
vide notification No . IS91-~)ofJ/R~ dated /i--J)_.-~2.1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment mus be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ... 
\ ..A(/./'- ~----: 

(Moha~a~in Beigh) 
~istrar (Adm.) 

RG/LP Dated: .11_.03.2023 (3t-- ~'2>\9-1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Umar Shakeel, Advocate 

..... . for information and necessary action. 

\ N-vJ.. 
,--,r ~ .~ ---
Registrar (Adm.) · 

~ i~~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 5"66 4).o)6 /RG/LP Dated:>'J .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vishal Sardhalia 
S/0 Ashwani Sharma 
RIO V.P.O Kootah, Tehsil Hiranagar, District Kathua 
AlP 351/20, Near Whirlpool Service Centre, Patel Nagar, Ward No.20, 
Kathua. 

vide notification No. / )'73:J f2cJ2..!/~C-'!tf(J ated I::J- I 'J-..--J.obl for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,..-, . ~ C#' ~.-:-

No: 1S?o6 -l "'1... 

(Mohammad Yasin Beigh) 
R~strar (Adm.) 

RG/LP Dated: ':l.7 .03.2023 Q{_ ~8-~ 
Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Kathua. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association , Kathua. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Vishal Sardhalia, Advocate 

. .. ... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:S67 ~ ~~)3 /RG/LP Dated:r7 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vani Sharma 
D/0 Anil Kumar 
RIO Upper Bazar, Nagrota near Post Office, Tehsil Nagrota, District Jammu 

vide notification No. ~~~ if 1 Jc2-~l'lrJ/t.fdated 1":1- -12-- 2-<>2-l for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' 
,...., • ~ l)v--~ 

No: j£7 I .3> - 'UJ 

(Mohammad Yasin Beigh) 
R~trar (Adm.) 

RG/LP Dated: 4.03.2023 ~ ~»-~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Vani Sharma, Advocate 

...... for information and necessary action. 

,. 
(IJ' vJ'-,..., . --:-

Registrar (Adm.) 

ft ,f§f2>]8~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar <;:ouncil under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S"6e ~~)_oB/RG/LP Dated:~ 1 ... 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vaishali Sharma 
D/0 Ravi Kumar 
RIO H.No.44, W.No.lS, Shakli'Nagar,Dhar Road, Udhampur 

vide notification No./ >1-]_ 1 lo2-l/~& dated I =t- -12---'HJ 1-J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. \ f/V""..r~ 
,....., . ~ 
(Mohammad Yasin Beigh) 

No: IS 1)..1- )ey,RGILP 

~istrar (A~.) 

Dated: g.o3.2023 l_5 ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Ms. Vaishali Sharma, Advocate 

...... for information and necessary action. 

\ ~~ 
,-,F o~ 
Registrar (Adm.) 

@ ~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

~-- * * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: .~ 6 9 '().JJL3 /RG/LP Dated: ;tf- ... 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tanveer Hussain Wani 
S/0 Nazir Ahmad Wani 
RIO Mullashulla Wani Mohalla, District Budgam. 
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r of {C? 
vide notification No. ~~~ J 'J.o'2JfRGt dated t>~ ... o8.-~J-J for a period of one 

year has been extended till 31 .03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. ~tv-__)~ 

{Mohammad Yasin Beigh) 
R~istrar (Adm.) 

No: f St;). 9- 3 6. RGILP Dated: ~.03.2023 V' ~e,\~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tanveer Hussain Wani, Advocate 

...... for information and necessary action. 

~ -C#'-~ 
~· ~ 
R~strar (Adm.) 

~ ,-;:2>\!1~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~ Jro~ '}o'1·<'3 /R G/LP Dated: )-1. 03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anum Jameel 
D/0 Mohd Jameel 
RIO H.No.41, Ustad Mohalla, Tehsil & District Jammu 

vide notification No.~~2-tj A>t--VtPz/ltdated 0~- o6 - 2&2-1 for a period of one 

· year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/Ll.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ,.., . v~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: _1!1_.03.2023 ;;)- ~ 
Copy forwarded to the: -

L--- , '5·)~\~~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Anum Jameel, Advocate 

. ..... for information and necessary action. 

~ · ~tv'~ 
Registrar (Adm.) 

(!L :t\1?>l~'b 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~"</-/ ~ "' l:: .?:. /RG/LP Dated: )--""}.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jasia Jeelani Lanker 
D/0 Late Ghulam Jeelani Lanker 
RIO Shamshipora Vehil, Shah Mohalla Shopian 

vide notification No. lf 4 9 dated o9 .- t )_..-~2o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ ~w--vJ'~ 

r-lr ~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RG/LP Dated: .ll_.03.2023 (j}__ ~~~ \~'?> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Ms. Jasia Jeelani Lanker, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: {1-J.-1 ,.,'V /RG/LP Dated: y-::1- .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Marufa Jareerah 
D/0 Sofi Gulam Mohmmad 
RIO Mughal Masjid, Hawal, District Srinagar. 
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vide notification No1.S3 tj :U>k-1/U?e,)i.Pdated l:l:-oR- ').o'2-J for a period of one 
I t 

year has been extended till 31.03~2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. · 

By Order 
\ ()./'~ 

r'"' " ~ 
(Mohammad Yasin Beigh) 

No: RGILP 

~gistrar (Adm.) 

Dated: _1±_.03.2023 {JY._- if~\9-~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Marufa Jareerah, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: ~V rJ,.,vJ /RG/LP Dated: y~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Kavin Sudan 
S/0 Subash Chander 
RIO Village Barwal, Manjali Band, District Kathua. 
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vide notification No. fo~~ ~ JvUj~<Vz!Lidated /lt~o?--Jo 'k I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of . 

his/her character and antecedents from the CID. 

· The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By ·order 
,.., . ~w-~ 
(Mohammad Yasin Beigh) 

R?Eistrar (Adm.) 
RGILP Dated: ')....lf .03.2023 ~ 

,~,~~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kavin Sudan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S:f'f ~)'t>V"!> /RG/LP Dated: y:?-.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akash Choudhary 
S/0 Hans Raj Choudhary 
RIO H.No.2, Lane No.7, K.B Nagar, Bantalab, Jammu North, Jammu. 
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vide notification No.'J85 r{ 'Jtil-/ji?Vtjdt.fted l'f~b)~ J..c;..j for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ By Order 

.., - ~~< 
(Mohammad Yasin Beigh) 

R~istrar (Adm.) 

RG/LP Dated: >':J. .03.2023 {g/_ ~~:, 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akash Choudhary, Advocate 

...... for information and necessary action. 



:;. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: £.ff_~>od /RG/LP Dated: ).'/- .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ankit Khanmotra 
S/0 Bharat Bhushan 
RIO Shivam Bihar, Chack Manga Rakwal, District Samba. 

vide notification No. q~ 2.. o.j- :2!!.2-lf'v( !ated I~ - oJ - ).o 2-1 for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order __, . ~~~ 
(Mohammad Yasin Beigh) 
~istrar (Adm.) 

No: 1 (-;~.-liJr - g? RGILP Dated: ~.03.2023 ~ ~':?\~?> 
Copy forwarded to the: -

1. 
2 . . 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Samba. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Samba. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. An kit Khanmotra, Advocate 

.. .. · .. for information and necessary action. 

~ 

\ --o-r~ 
,-, · ,~' 
Registrar (Adm.) 

(it ,f'?:>\~?J 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S76~).o'>'3- /RG/LP Dated: )...l .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anil Kumar Thappa 
S/0 Tara Nath 
RIO Chowk Jandsore, Birnoo, Ramnagar, District Udhampur. 
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AlP Near Head Post Office, Dhar Road, Billan Bowli Road, Udhampur. 

vide notification No.9 , ~ an ).o:J-I~fl,d 14/ f) I ?t> ,_ J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before . 

. By Order 
\ -{N"'~ 

.,-, · ·~ 
(Mohammad Yasin Beigh) 

No: /Sl$)..b ~6 RG/LP 

~gistrar (Admd 

Dated: _h.03.2023 '~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anil Kumar Thappa, Advocate 

.... .. for information and necessary action. 

~ - 0~~ 
~strar (Adm.) • 

~e,j:l:.'=:, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S7 7 ~ ).o\-:-'!> /RG/LP Dated:~~ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhinav Pathania 
S/0 Sh. Subash Chander 
RIO Near Durga Mandir, Old Satwari, Jammu. 
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vide notification No./6-0 31 h l-1/g~ed 14/ &1/ )-o 2- I for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order . v~ 

No: 15&>7-:S~ 

(M ohammad Yasin Beigh) 

v egistrar (A~ 
RGILP Dated: )J__.03.2023 \'l\~\~~ 

Copy forwa rded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. · 
7. Mr, Abhinav Pathania, Advocate 

. ..... for information and necessary action. 

,...., . 
~str 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exer·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:5 7& ~ ).o'X!> /RG/LP Dated: YJ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asif Manzoor Bhat 
S/0 Manzoor Ahmad Bhat 
RIO Konibal Pam pore, M.L.A. Mohalla, Pampore, District Pulwama. 

vide notification No. l o-o lf 1J ~ 2-J f~"Ved t Lf / f1/ ')..-():2-f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

• By Order 
r-- · v.r/"~ 

No: I rus .., 4 v RG/LP 

Copy forwarded to the: -

(Mohammad Yasin Beigh) 
v gistrar (Adm.) 

Dated: L)_.03.2023 ~\i'l:> 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. AsifMa nzoor Bhat, Advocate 

.. . ... for information and necessary action. 

' 
~ - ~~ 
~egi~trar (Adm.) ' 

rv ~~\S 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:.£7l1 ~ l.cl')}S /RG/LP Dated: )}f.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amarjeet 
S/0 Socha Ram 
RIO Ward No.7 Chack Gadha Dhar P/0 Lachipur, District Kathua 
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vide notification No. f 00-6 1-'k)/ /lfJ~ed t ~ I en /)..()l-f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ,.., -v. ~,.;-:-
(Mohammad Yasin Beigh) 
~gistrar (Adm.) 

No: _15 R-~3, -.LO RGILP Dated: )!)_.03.2023 <%\9:..~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association , Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Ch ief. Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ama rj cct, Advocate 

"r . .. fo r information and necessary action. 

\ - f/'/'"~ 
r> • ~~ --:--
Registrar (Adm.) 

w ~~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powet·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S:&o ~ )t:>};1 /RG/LP Dated: }7J .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asif Malik 
S/0 Rashid Mohd 
RIO Balad Jamm u. 
AlP Malik Market, Chann i Rama, J ammu. 

vide notification No. to 0 9 1: '--oJ.J / gfr.ed t Lf.) t/1 / :J.o2j for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL. B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry un less the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

n - ~~~ 
(Mohammad Yasin Beigh) 

No: IS8;-SJ-S6 
~gistrar (Adm.) 

RG/LP Dated: 21.._.03.2023 \~v! &'b 
Copy forwarded to the : -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal_ District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts , High Court of J&K and Ladakh, Jammu for uploading on 
the official website . 
lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 
and also keep·ng record of the same. 
Mr. As ·r .l\1ai!l<, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: s-<2> / ?6 ).o)3 /RG/LP Dated:YJ .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aamir Ishtiyaq Malik 
S/0 Ishtiyaq Ahmad Malik 
RIO Dadipora, District Kulgam. 
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vide notification No. I o ( o '4- '-o)..f /Gai ed l 4/ o1j"}.oJ..~ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before . . 

By Order 
\ ~ ov-~ 

~ , i~ 
(Mohammad Yasin Beigh) 

RGILP 

~gistrar (Adm.) 

Dated: 2:!1_.03.2023 ~'b\~?:> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aamir Ishtiyaq Malik, Advocate 

.... .. for information and necessary action. 

' \ . ---~~ 
~ · ~· 
Registrar (Ad~ v ~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: $8)_ at 'U>K3 /RG/LP Dated: Y"J.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Bisma Rouf 
D/0 Ab Rouf Bhat 
RIO Khawja Gilgit, Batapora, Sopore, District Baramulla. 
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vide notification No. f ~of 5!J ';l.o?J/U:ted l 4/ r/1/~:1-1 for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

,-, -~~ 
(Mohammad Yasin Beigh) 

By Order 

w gistrar (Adm.) . 

No: L\"&64 - 7 0 RGILP Dated: :i]_.o3.2023 f-fv\~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District·~- ~ - ~ Bar As.sociation, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 
and also keeping record of the same. 
Ms. Bisma Rouf, Advocate 

. ..... for information and necessary action. 

' 
- ~cw~ 

~gistrar (Adm.) 

9-V ~&~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: .SE~d).v)j /RG/LP Dated: )}J .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dheeraj Vinod Koul 
S/0 Vinod Kumar Koul 
RIO Uttersoo, Shangus, District Anantnag. 
AlP Near Nand Pubic School Dogra Nagar, Muthi, Jammu. 
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vide notification No. (or ~ cr:f ~~~~~ted lY/o<!l{u)--/ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ .~~ ,_., . ~ 

(Mohammad Yasin Beigh) 
V egistrar (Ad~ 

No: /S8/1- 7 Jr RGILP Dated: ~.03.2023 ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Dheeraj Vinod Koul, Advocate 

.. .. .. for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: $} 't.i"'E.d /RG/LP Dated: 0 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajaz Ahmed Qureshi 
S/0 Alam Din Qureshi 
RIO Bufliaz, Dandi, Tehsil Surankote, District Poonch -185121. 
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vide notification No. "?./ '!/.. 2.o,_."¥f?.~ /IJ!ted 2.'2> / o ¥ lc».- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, N~w Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ajaz Ahmed Qureshi, Advocate 

... ... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S&'l ~ :><>r?> /RG/LP Dated: )..':j--.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Altaf Hussain Sheikh 
S/0 Ghulam Mohd Sheikh 
RIO Hidyal Kishtwar, District Kishtwar. 
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vide notification No. I Df)~ 'J )o.?-1/ ~1ted I 4/ r:T7/ 1-o 2./ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order . ~ov'+-
(Mohammad Yasin Beigh) 
Vegistrar (Adm.) . 

RGILP Dated: _ll_.03.2023 · ~~~ No: \ s; & 1-~ .. B~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar .. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette . 
. 4. President, District Bar Association, Kishtwar. 

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 

7. Mr. AltafHussain Sheikh, Advocate 
.. ... . for information and necessary action. 

. ~ ()'/'~ ,...., . ~~ 
~istrar (Adm.) • 

~~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S15f~ )o};3 /RG/LP Dated: )/} .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Musharraf Khurshid Mir 
S/0 Khurshid Ahmed Mir 
RIO House No.5, Mir Manzil, Ward No.9, District Rajouri. 
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vide notification No.f o~ 1J "l.o:>J / R!tft~~ I Lf/ tfl/ -u ?.-( for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. · 

By Order \ ~ ~._). .,-;-
,--, ,- ·~ 

(Mohammad Yasin Beigh) 

No: lSJ5-5£- q )::= RG/LP 

9v-Registrar (Adm.) 

Dated: 2!1.03.2023 ~~~?> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. MusharrafKhurshid Mir, Advocate 

... ... for information and necessary action. 

' (J/V'- oJ'-1-....----,.....,, 
~strar dm.) c 

~~'b\.9S 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ghulam Qadar 
S/0 Abdul Rehman 
RIO Rajdhani, W.No.03, Manjakote, District Rajouri. 
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vide notification No. lot ' 1 'J-D'l1/Ri ated 14/ ~} z.o~ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
'· \ t#'v-'"~ 

,_,. ~ 
(Mohammad Yasin Beigh) 

· . V egistrar (A1 
f!ated: ~ .03.2023 \"1\v\~ No: '£rf1 '3> oc= q~ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ghulam Qadar, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: £8-;f #>or-?. /RG/LP Dated: ,_-;J- .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Heena Rafiq 
D/0 Mohammad Rafiq Baqal 
RIO Chattabal, Srinagar, Patlipora, Bakshi Lane, Srinagar. 
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vide notification No. I o ~ rrf 2-o:l f f ~~ted 14/ r:!7/ ":J..t:>')f for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ -W'~ ,...., . ·~ 

(Mohammad Yasin Beigh) 
~-egistrar (Adm.) 

RG/LP Dated: ~.03.2023 f-f <:o\~~ No: f ~t::Jot)-0 '1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Heena Rafiq, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: !;'69 t >r>H /RG/LP Dated: olt'.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanjeet Kumar 
S/0 Chuni Lal 
RIO Bellana Jodhpur, tehsil Doda, Distt. Doda 
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vide notification No. '14 1--" dated "?-).,//1 /')..of ~ for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ' 
. \ . -A~_,-~ 

~ · ~· 
(Mohammad Yasin Beigh) 

No: t£?()8 r /J 
~gistrar (Adm.) v'> 

RGILP Dated: ll_.03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian , High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sanjeet Kumar, Advocate 

· ...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S'ilq t }QY,2 /RG/LP Dated: "-.f.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Durlab Jeet Singh Sawhney 
S/0 Paramjcet Singh Sawhney 
RIO Saini Mohalla, Talab Tillo, Jammu 
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vide notification No. II)_ 3> dated I O / O f / ?.o l-o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,-,- ~~~ 

No: IS 9/.€ r ').-3> RGILP 

Copy forwarded to the: -

(Mohammad Yasin Beigh) 
y egistrar (Adm.) 

Dated: _&.03.2023 ~ 

1. Princ·pal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Govern ment Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Inch rge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Du rlab J cct Singh Sawhney, Advocate 

..... . for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: SJ.o t ...,)(J. /RG/LP Dated: ~-;1 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gaurav Arora 
S/0 Tarsem Kumar Arora 
RIO H.No.77, Sec.A, Vasant Vihar, Talab Tillo, Jammu 

vide notification No. ( D ~ dated tf1 1 or/ 1-o').D for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. · 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

V ~~ 
()IJ'- ' 

,....., . 
By Order 

(Mohammad Yasin Beigh) 

No: RGILP 

· . . . ~ Registrar (Adm.) 
. JV ~ 

Copy forwarded to the: -

Dated: ..i:;J_.03.2023 _ _ ~\'~- _ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue · of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 
and also keeping -record of the same. 
Mr. Gaurav Arora, Advocate 

. ..... for information and necessary action. 

\ _ CP~ 
.,-, . ~ c. 

/'\ Regjstrar (Adm.) 

W ~A\-v) . /t~ \ ~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: £q1 1 ,..,r-3 /RG/LP Dated: )""f .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Goswami Abhya Ravi 
D/0 Ravi Dutt 
RIO Swarn Colony, Ashram Lane, Trilokpura, Gole Gujral, Jammu 
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vide notification No. f! /2- £'b ")...,l.J /fafed ~ r- f .2..- "2-o2J for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

,.--, , 

(Moham a Yasin Beigh) 

RGILP 

~egistrar (Adm.) 

Copy forwarded to the:-

Dated: 'l-1 .03.2023 %1Y"~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Goswami Abhya Ravi, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 9}'Y-i )<>y~ /RG/LP Dated: ,.;:t .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Varon Sharma 
S/0 Vinod Kumar Sharma 
RIO Sangram Bhatta, Tehsil & Distt. Kishtwar 
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vide notification No. I / ~ dated lo- & f,.'l~J...o for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 

) 

Advocate is ordered there before. 

By Order • ,---,- vg./'-~ 
RG/LP 

(Mohammad Yasin Beigh) 
v egistr}tr (Adm.) 

Dated: .1:.1._.03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for infor.mation 

and also keeping record of the same. 
7. Mr. Varon Sharma, Advocate 

...... for information and necessary action. 

,....., .. 
~gistr 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: >'/?;. i )oo>'~ /RG/LP Dated: ~.03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. John Mohammad Wani 
S/0 Mohammad Yaseen Wani 
RIO Herman, Wani Mohalla, Shopian 
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vide notification No. f o ~ 3 dated f o /of / .?--o ~ for a period of one 

year has Qeen extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ ~/~ 
(Moha~i~ Beigh) 
~egistrar (Adm.) 

No: J(?'-f)l r S"~ RG/LP Dated: ...!:.;1_.03.2023 ~~'!.-') 
Copy forwarded to the: - \ 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

. Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. John Mohammad Wani, Advocate 

... .. . for information and necessary action. 

-~ \ (/'-/"".....,... 

r'J' --:-

Registrar (Adm.) 

q; ~1', 
t . 



1~o 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: 2>ct1 ~ ?-o ~3 /RG/LP Dated: 13 .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Arushi Shukla 
D/0 Shri Sanjeev Kumar Shukla 
RIO 104/3, Roop Nagar, Tehsil & District Jammu -180013 

vide notification No.21 of 2022/RG/LP dated 23.02.2022 for a period of one year 

has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Arushi Shukla, Advocate 

..... . for information and necessary action. 

n 
Regist 

lr(!} 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: S'/'1 t>-'Y? /RG/LP Dated: J.-7:03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rakesh Singh Thakur 
S/0 Prem Chand Thakur 
RIO Daggar, Tehsil Bani, District, Kathua 
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vide notification No. b 42- dated ).,~ ~/ ').(Jf)} for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order \ ·~~ 
r') • ~ . -

(M,o~mmad Yasin Beigh) 
~egistrar (Adm.) 

RG!LP Dated: l:1:_.03.2023 ~\'~\ '}' '1, 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Rakesh Singh Thakur, Advocate 

... ... for information and necessary action. 

V J. v-J . 
..--;--r-"' .• 

·~egistrar (Adm.) 
. v ~\ )1~ . 

~1\7 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: !;<if,.,...~ /RG/LP Dated: y-;f:03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ammer Shafi Dar 
S/0 Mohd Shafi Dar 
RIO Patushai, Bandipora 
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vide notification No. 1!'1-& dated J..o/ o"?>/ 21; / ~for a period of one 
I 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

' By Order 
~ - ~~..-.-

O'ho~mmad Yasin Beigh) 
']'1?gistrar (Adm.) 

· RGILP Dated: 9-:1-.03.2023 ~~ y'? 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Ammer Shafi Dar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

·No: f'~ ~ ~ /RG/LP Dated: }-;f- .03.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Asia Hameed 
D/0 Abdul Hameed 
RIO Larki-pora, Sheikh Mohalla, Padgampora, Tehsil Awantipora, District 
Pulwama -192122 

vide notification No. 2-~ '!/ ).o2-L-/6-f!'t{ ~?:>/'D"?j'J-fJ2-L- for a period of one 

year has been extended till 31.03.2024 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ -~~ 
(~ohammad Yasin Beigh) 
· ll)tegistrar (A'k).)/ 

Dated: ).--:1- .03.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Pulwama. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 
and also keeping record of the same. 
Ms. Asia Hameed, Advocate 

...... for information and necessary action. 

~.\____-;;' 
~istrar(A~ 


